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LEGISLATIVE ASSEMBLY 
Wednesday, nth March, 191,3. 

The Assembly met in the Assembly Chamber ?f the Council. HO';lae at le ~ 
of the Clock, Mr. President (The Honourable SIr Abdur ltahim) ill the Chaur. 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS 

ALLOWANCES AND FACILITIES, ETC., TO DETENUS UNDER THE DEFENCE OF llmu. 
, RULES. 

+322. *Qazi Muhammad Ahmad KaJmi: (a) Will the Honourable the Home 
Member please state whether the persons detained under the Defence of India 
Rules in the centrally ~dministered areas are being allowed newspapers, inter~ 

-views, and facilities for writing and receiving letters? 
(b) What are the cla~sesco  the detenus and what are their allowances? Are 

they allowed snnas 12 and annas 9 by the United Provinces Goyernment? 
(c) Are the prisoners allowed to supplement their allowances from their per-

so.nal fu))ds? If so, to what extent? 
(d) In view of the status and position of many of the persons who are detain: 

ed and the abnormal rise in prices of commodities, do Government propose ~ 
consider the advisability of increasing the allowance? 
(e) If the prisoners are not allowed to supplement their allowances, since 

when has this prohibition been adopt-ed and what is the reason therefor? 
The Honourable Sir Reginald Maxwell: (a) Security Prisoners detained in 

Chief Commissioners' Provinces are allowed newspapers, interviews aud faci-
lities for writing lnd receiving letters, in accordance with the provisions of the 
Central Government Security Prisoners Order, 1942, a copy of which bas been 
placed in the library of the House. Security prisoners detained in connection 
with the recent disturbances are, however, not allowed interviews and are 
permitted to write two and to receive four letters per week only. Letters &re 
limited to purely personal matters and correspondence is permitted ouly with 
members of the security prisoner's family. 
(b) There are two normal classes of security prisoners,--while a third (:iuss-

called 'Q' class-has been introduced for security prisoners detained in connec-
tion with the Congress movement. 'l'he following are the daily Bcales of die\ 
prescribed by the Chief Commissioners concerned: 

Delhi:--/IO/-for class I, -/8/ for cllloBS II and -/9/-for class' Q.' 
. er a .a ~ l 6 for • Q  ' class. (There are no security prisoners of othar 

classes in Ajmer-Merwara). 
Baluchi.tan:-Re. 1/+ for class I and -/13/-for class II. 

(c) Security prisoners are allowed to supplement their allowances ro~ 
their personal funds. The limit fixed in respect of class I security prisoners 
is Rs. 20 a month and in respect of class IT Rs. 10 a month. 
(d) Clause 4 of the Central Government Security Prisoners Order 

empowers Chief Comxpissioners to prescribe a; suitable scale of allowance and 
Government are oontent to leave this matter to the discretion of Chief 
Commissioners. 
- (e) Does not arise. 

ALLOWANOES AND FACILITIES, ETC., TO DETENUS UNDER I'HE DEFENOE OF INDIA 

. RULES. 

. t ~. ~i JlulJammad Ahmad l[azmi: (a) Will the Honourable the Honte 
Member please state whether or not with the coming into force af the Defence 
. of India Rules, any modol rules for the detenus and their maintenance were 
made by Government? 

t Answer to this question Isid on the table, the qu.estioner baing abient. 

(  U 71) • A. 
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(b) Di$l OJ: did not Pl'ovincial Governments seek the advice of the Central 

'Government in the matter of framing rules for the detenus arrested. and. detained 
for political reasons? 

(c) Is it or is it not a fact that the United Provinces Gc>vernment have 
.topped all i,nterviews, letters and newspapers to all clas~s of PQiitica,.l prisOners 
and, prohibited· the supplementing of allowances from the prisoners' personal 
funds? 

(d)'Is it or is it not a fact that prisoners who had been given 'A' class before 
the 9th of August, 1942, and were availing of the facilities given to that claSs, 
were deprived of them after the said date? If so, what is the reason for it? 

(e) Is it or is it not a fact that the United Provinces Goverwnent ha.ve 
made a new class of detenus for goondaB and many of the politic8.l. prisoners 
are being relegated to that class? 

(f) In view of great hardship to which political prisoners in differQIlt provinces 
. are subjected regarding interviews, -supply of newspapers, acilitie~ for sending. 
and receiving letters, low scale of mainf,enance allowance and restrictions on. 
supplementing the allowance, do Government propose to consider theadvisa.bility 

'of framing model rules in consultation with the Provincial Governments, and 
··hringing about uniformity in their treatment? 

, The Honourable Sir Reginaid Maxwell: (a) and (b). 'The Government of 
bdii\ have made i!.ll order .regulating the conditions of detention of ~tcurit  
prisoners in Chief Uommissiollers' Provinces. An up-to-date copyo£ this orde» 
which is called the Central Government Soouritv Prisoners Order, 1942, has 
been' placed in the 'Library of the House. A copy of the Central Govermnent's 
Order was forwarded to ProvinciaJ Governments who generally :;,dopted the 
Sam.e principles in framing their own rules. 

(c), Cd) and (e). These matters concern the Provincial Government. 
(f) No. ' 

TREATMENT METED OUT TO PROFESSOR CHANDRA BHAL JOHRI,. TJ'NDER DETEN.'O$N., 
t324. *Qui Muhammad Ahmad ltumi: (a) Will the Honourable t.he Home 

Member please state if it is or it' is not a fact that Professor Chandra. Bhal 
Johri, M.L.A. (Central); was arrested and detained as a security prisoner under 

'the Defence of India Rules on the 9th August, 1942, while he was ill andi under 
Ayurvedic treatment at Benares? _ 

(h; Is it or is it not a fact that in Benares Jail his eondition dete iorated~ 
and so he was transferred to Lucknow Central' Jail on the 17th Janual'Y, 1943 l' 

(c) Is it or is it not a fact that even at Lucknvw he was not looked after' 
. itl time and it was only when his temperature had risen to 1040 that he was 
put in the General Ward, Balrampur Hospital, on the 27th January, 1943? 

(d) Is it or· is it not a' fact that neither his brot~r nor his wife we:re informed 
of his serious condition, and when they came to know of it from hospital they 
were not allowed to see him till the 5th February, 1943, nor he was transferred 
'to the Special Ward, inspire of their offer to bear. the necessary expenses? 

(e) Is it or is it not 0. fact that when the brother and wife of Professor 
.Chandra Bhsl J ohri were allowed to see him on the 5th February, he was 
.unconscious and in a precarious condition and l.~ released in that condition in 
the night? 

(f) Is it or is it not a fact that in spite of the medical h~l  be did not 
l'egain consciousne!,!s and passed away on the 10th February, 1943? 

(g) If the answer t.o above ~e in the affirmative, do Government propose to 
consider the advisability of pressing upon the United Provinces Government the 
desirability of giving hetter treatment to prisoners under such circumstances? 

The Honourable Sir Reg\nald Kuwell: (a) It is a fact- that l'rofe!;BOr 
Chandra Dba1 Johri was arrested on August 9th, 1942. I have no information 
of his being ill or under treatment at the time of his arrellt, but t .• mderstand 
that Professor J ohri had suffered from a chronic disease of the heart for some 
twenty years. ' .. . 

+ADliwelP to Unl question lAId liD the t&ble, the qwiltioner beiiig .bleD'. 



T~  QUBSTIONS AND ANSWERS 1173 
tb) He ~as t~ans 6rredto the .LucknowJai1 o i~  to the superior, ~cilitiea 

there for the dia2llosis of heart dIseases and for theIr treatment by X ·r1J.Y and 
-electro-cardiograph. 

(c) His condition in the Lucknow Central .,.TaU was. sat~8 8ct r  until, 
.January 22nd, when he had an attack of fever, de:velopmg mto ~\len a  
which necessitated his transfer to the Balrampur hospItal on January 27th. 

(d) On the same day, January 27th, ~ro~essor. JohJ:i's brother saw the 
Civil Surgeon, and was in ~rmed of the pa.tIent s serIOUS l~ness  He a<lked to 
'be allowed to visit the patIent ·and was dIrected to obtam 8 pass from the 
District Magistrate or the Superintendent of Police, but he made no attempt 
iro do so. On :February the Brd, when Professor Johri's condition became cri-
tical, a telephone message to this effect was sent to his brother. No ODe made 
any attempt to visit the hospital, however, until February the 5th, when 
Professor Johri's wife and brother were permitted to see him. It is not true 
that the authorities refused to transfer him to the special ward; he \'lal:! in fact 
admitted to the specia.l ward from the date of his admission to ~he l,.)spital. 

(e) and (f). Professor Johri was not unconscious when visited by his wife 
and brother on Februllry the 5th and in fact he spoke to them both. Professor 
.Johri was released and discharged from hospital that same day, at the lequest 
of his wife, under special arrangements made by the United ro inc~s Govern-
ment. During his stay in hospital, Professor Johri refused to s11O\" UllY blood 
examination or any other examination involving ri~ in  with a needle, He 
also refused medicine statin.g that he believed in homoeopathy. Professur Johri 
died on February the 10th. I have no information as to his condition during 
the intervening period. 

(g) No. Government repudiate the insinuation that this prisoner did not 
receive proper treatment. 

NEWS AGENCIES OF THE ALL-INDIA RADIO. 

325. *Mr. H. A. Sathar H. Essalt Sait: (a) Will the Honourable Member 
representing the Department of Infotmation and Broadcasting be pleased to 
t'tate the names of the news agencies which are supplying news items to the All-
India Radio? . . 

(b) Are all the news agenc:ies recognised by the Government of India supply-
ing news to the All-India Radio? If not, why Mt? 

The Honourable Sir Sultan Ahmed: (a) R-cuters, Associated Press of India 
and the United Pregs of India at present .supply news to All-India Radio. The 
question of obtaining the service of Orient Press of India is under consideration. 

(b) The Government oj India have not orma~l  recognised any News 
Agency. The question does not, therefore, arise. . 

Mr. H. A. Sathar H. ~ssa. ait  With reference to the second part of the 
answer to the part a~  ~lllthe Government see that the Orient l>ress gets 
the same s~bsid  a~ IS gIven to the other News Agencies by the Department 
Qf Broadcastmg? ,. 

The B.onoorable Sir Sulta.n Ahmed: I can make no promises, hut the 
matter will be carefully considered .• 

PERSONS ARRESTED OR DETAINED uNDER TID: DEFENCE OF INDIA RULES IN DELHI 
PROVINOE. 

326. ·Sardar Sant Singh: (a) Will the HonoUrable the Home Member please 
state the total number of persons arrested or detained under rwes 129 and' 26 of 
tlje Defence ~  Ihdia Rules in the Delhi Province during the past six monthft? 

(b) ~at IS the t?taJ number. of persons convicted of political offences durin~ 
t.hp past SIX months m the Provmce of Delhi? . 

. (c) Is it a fact ~hat such convicted prisoners .are lodged in the various Punjab 
J aIls. som~ of WhICh are at a distance of ab()ut 700 miles from Delhi? 

~  Is It a fact that a largp. number of Delhi prisoners. both convicted and 
dp.tamed, are keptin the old Central Jail, Multan? 

• 
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(e) Is it a fact that !his jail' ha~ been selected for the ~ .prisoners at ~e 

instance of the Delhi AdministratlOn? If so, are the authontles aware of its. 
un,suitability '1 . 

(f) Is it a fact that 70 'per cent. of the Delhi prisoners have bean Sufftlrmg. 
from malaria and other diseases in this jail? If SOt have any protests of the 
prisoners been received? If so, what steps have been taken to remove them 
to a more healthy p.lace? 

'!'he HODOurable Sir RegiDald JIuw,ell: (a) The figures for the period from 
the 1st .September, 19,42 to 28th February 1943 are as follows: 

(i) arrested under Defence of India ·Rule 129 and thereafter detained uuder 
Rule 26--37. 

(ii) arrested under Defence of India Rule 129 a,nd released after periods 
of detention not 'exceeding two months.-69. . ' .. 

(iii) arrested undtlr Defence of India Rule 129 and stlll detamed. the penod 
of detention not having exceeded two.months.-17. 

(b) In the absell0e of a definition of the tel1ll "political offences" I am 
unable to supply ~he desired information. 

(c) The Delhi District Jail is operated in effect as a unit of the l'unjab 
prison system; prisoners convicted in Delhi are at all times freely transfelTed 
'to suitable jails in the Punjab and are distributed between those jails. under 
orders issued by the Inspector General of Prisons! Punjab. 

(d) I believe that some Delhi prisoners are in Multan but have 110 definite: 
information. 

(e) No. 
(f) I have no reason to believe that the Honourable Member's allegation 

is correct. Certainly no protests to that effect have been received from the 
prisoners themselves. . 

Sa.rdar Sant. Singh: May I know if the facilities for lodging such a protest 
are provided to the detenuR who are being detained in the Punjab jails? . 

The Honourable Sir Reginald a ~ll  They can make any ~om laint they 
like to the authorities in charge of them. .' . 

Sardar Sant. Singh: Can they send their protest to the Home Department? 
The Honourable Sir Regin&1.d Jlaxwell: They should make their protests in 

the first instance to the jail authorities of the Punjab in whose cha.rge they ne. 
Sardar Sant. Singh: Will the Honourable Member enquire whether sucb 

protests were laid before the Superintendent of the jail in the Punjab that 
~e  were suffering from malaria? 

'!"t.9 Honourable Sir Reginald )[uwell: No such complaint has reached me. 
If 'tho c:omplaints were addressed to me through the Punjab authorities, I have 
no doubt whatever that they would be forwarded to me. 

Sardar Sant Singh: With reference to r.art (b), may I know since when he 
has been unable to understand the definition of the term "political o en~es  
in view of the fact that the Honourable Member has too long been in serVIce' 
not to understand what the tenn meant? 

fte Honourable Sir RegiDald Jlazwell: If the Honourable Member wilI 
refer to my last speech on the subject he will appreciate the difficultiE'!R. 

COMPLAINTS OF' THE DELHI RJm FORT DETENUS. 

327. ·Sardar &ant Singh: (a) Will the Honourable the Home Member please 
state if it is a fact that. as a result of the deliberations of a so-called Security 
(}onference of Police Chiefs of the various' provinces, the Home Department of 
thp. Government of ' India have delegated unlimited powers to the police and the 
(l. 1 D. under rule 129 of the Defence of India Rules in' the Delhi Province? 

fb) Is it not 8 fact that respectable and educated persons are kept in dirty 
police lock-ups for months and no amenities are provided for the detained personll' 
while they are in police custody in t.he Delhi Province? 

(c) Is it a fact that a number of personR are being detained and kept ig th~ 
d!lrk and underground cells of the Red Fort, Df'lhi? If so, is it a fact that 

~ 
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{lerSOnS detained there hay invariably to be admitted to the Irvyin Hospital? 
If 110, ".for what ailments"! 

(d) Have any records been kept \Jf the injuries of such . erson~  . 
(e) Was any complaint received from such persons or their relatives that third 

.degree methods have been employed 'I .' . 
(f.l Is it a fact that Mr. Nand Lal Mehta, an msur~ce agent of New ~lhi  

.and Professor Giraj. of Delhi, had to resort to hunger stnkes as a protest agamst 
th£ police ill-treat.ment '/ 

(g) Are Government' a a~e of the strong public feeling .. against ~he alleged. 
police treatment which is bemg meted out to Mr. M. M. t;nah, em~ Master 
of the Delhi Cloth Mills, a person o~ officer's rank, who is at present detamed and 
·confined in the Red:Fort? , 

The HOIDOurable Sir Reginald Jluwell: (a) and (b). No. 
(c) The Honourable Member probably refers to .certain detent,ion cells 

.constructed in an old baoli in the Red ]'ort, in which two prisoners ere at 
present confined. It is not correct that prisoners. detained in these celll' h~ e 
invariably or indeed generally to be sent to h?Bpltal subsequently for n e~lcal 
.treatment,. On the contrary, out of all the prisoners who have bp.en detamed 
in these cells since August last oo1y one, who was suffering from ;}Yl:lentery had 
,t<> be removed to the Irwin Hospital. 

(d) Does not ariil~ .. 
(e) No. 
(f) The first of the two persons named by the Honourable Member, refbsed 

to take food for rive days from the 21s1 to the 26th December ldst. (He 
.continued to take fruit juice during this ·period). This hunger strike ?1"S 
.stated to .be in protest against the arrest of the prisoner; there were no llllega-
.tions of police ill-treatment. The second prisoner mentioned by the Honour-
able Member embarked on a· hunger strike immediately after his arrest on the 
.22nd January, no rei~ on being stated. He ~ trans err~d to the Delhi Dis-
trict Jail on the 26th January, 1943 and abandoned his hunger strike shortly 
afterwardR. 

(g) No. . 
Sardar Sant Singh; May I know if it is a fact that one of the u<Jta.ined 

persons was put on a block of ice in order to extort confession from him till 
he fainted and he hEt.d to be removed in that unconscious state'? . 

The Honourable Sir' RegiDald Jlaxwell: The allegation is utterly false and 
fantastic. . 

Sard&r Sant Singh: Is it a fact that some persons were dete,ined in 1"he c~1l 
next to the baoli :lnd they wrote a protest to the Honourable the HOlDe Member 
himself and it was at the Honourable Member's intervention that they were 
removed from that place? . 

The Honourable Sir Reginald Kanell: I have no recollection of any I<Oueh 
incident.. 

. Sardar SantSingh: Will the Honourable Member enquire from bis office on 
this point? 

The ~ble Sir Reginald Jluwell: If the Honourable Member wishes 
to draw my attention to it he sp,ould give me the particulars. . 

S&rdar Sant Singh: May I know from the Honourable Member if it is. a 
fact that baoli ~s  the place where the female offenders useu to be p.onfined by 
the Moghul Kings of Delhi? . . . 
~ The HonO\J1'&ble Sir Reginald KaxweU: The cells in question were completed 
m November 1941. 

'HUNGER STRIKE IN DELHI JAIL By MR. C. K. NAIR. 
~. ~~ Sant Singh: (a.) Will ~he Honourab!e the Home Member p_se 

state If It IS a fact that Mr. C. K. Nair, an inmate of the Gandhi Ashram has 
been on hunger strike for the last three months' in the Delhi Jail? ' 

(b) What are the reaSOM for his hunger strike and is he being forcibly fed 
oby the jail authorities? . ' 
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. (c) What is the total loss in his bodily weight dtJl'in.g the past three mOJl.ths? 
The Honourable Sir Re ~ u ~  (a) The prisoner named \tas . on 

hunger strike from the 18th November till the 3rd March, when the hunger' 
strike was abandoned. ' 

(b) I understand that the hunger strike was und:ertaken ostensibiy as a 
protest against the arrest and imprisonment of Mr. Gandhi: but it (,Ieems likely· 
that the ~isoner was also actuated by the hope that if he went on hunger-
strike the aut.horities would not proceed with various cases against him. The 
prisoner was artificially red throughout. 

(c) bixteen pounds. 
::Mr. L&lchand Navalr&i: The Honourable Member said that the prisoner was 

on hunger strike with a view to see that the various cases against him were-
not proceeded against. May I know if these cases have been institllted against 
him now? . 

The HODOurable Sir Reginald Kuwen: He has been convicted in two cases; 
others are pending. . 

UNSTAHRED QUESTIONS AND ANSWERS. 
l R T~ T TO KHAN ABDUL GHAFFAR KHAN, AND OTHER POLITICAL PRISONERS IN: 

NORTH-WEST FRONTIER PROVINCE. 

M. Sarda.r Sant Singh: Will the Honourable the Home Member be pleased 
to state: • 

(a) the number of persons detained and c()nvicted in connection with the 
civil disobedience movement in the North-West Frontier Province since August, 
9th, 1942, upto January 31st, 1943; 

(b) whether it is a fact that Khan Abdul Ghaffar Khall is also kept asa. 
detenu in some jail in that Province; if so, the treatment given to him; 

(c) whether he is allowed to correspond with and interview his relations and. 
friends, and to get newspapers and books; 

(d) whether it is a fact that almost aU persons undergoing imprisonment. 
in connection with the civil disobedience movement have been tried and con-
victed . under sections 107 and 109 of the Indian Penal Code and are placed in. 
"C" .Class and ·treated as ordinary cr4ninals; and 

. (e) whether they are transferred from one jail to another under handcuffs and. 
bar-fetters? -

The Honourable Sir Reginald Kuwen: (a) The number of persons detained 
up to the 25th January, 1943, the latest date for which figures are at present 
available. a~ 403. The number of persons convicted up to the 11th February ,_ 
was 1,423. . 

(b) The Government of India believe that Khan Abdul Ghaffar Khan has. 
been detained as a Security Prisoner by the Government of the N.-W. F. P. 

'(c), (d) and (e). The Government of India have no information regarding. 
these matters which are the concern of the Provincial Government. 

. ARREST OF KHAN ABDUL GIIAFFAR KHAN. 

55. Sardar Sant Singh: Will the Honourable the Home· Member be pleased. 
to state: 
. (a) the circ·umstances relating to the arrest of Khan Abdul Gha1far Khan; 

(b) whether it is a fact that, as a result of the lathi charge made by the· 
pdiceat the time of his arrest, he was also hurt; if so, the details of the 
injuries received by him; and 

(c) whether it is a fact that he had to be X-rayed owing to the injuries received 
by him; if so, what did tlie X-ray report show? . 

The Honourable. Sir Reginald Kuwell: (a) The inatter concerns only the 
Government of the North-West Frontier Province. I understand, however, 
that Khan Abdul Ghaffar Khan with about 50 followers attempted to enter· 
the Mardan district in defiance of an order prohibiting him from doing so. He-
was arrested after a struggle with the police in wbich he personally took part. 
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(b) and (c). As I have already said the matter concerns the Provinci'll 

Go1'ernment and I have no information. 
RULES GOVERNING THE TREATMENT OF SECURiTY PRif>NERS uNDER THE DEFENCE 

OF INDIA RULES. 

56. Sardar SaDt Singh: Will the Honourable the Home Member be pleased 
to place on the table of the House copies of J:\lles governing the treat~ent of the 
f:l66urity prisoners arrested and detained under 1J.1e ~ ence of India Rl1les before 
_o\ugust 9th, 1942, and the detenus arrested and detained under ·the Defence of 
India Rules after August 9th, 1942? 

The lI0n0ur&b1e Sir Reginald Kuwell: A copy of the Central Government 
Seeurity Prisoners Order, 1942, which governs the treatment of Oeritra! Gov-
emment's security prisoners has been placed in the library of the house. A 
copy of the order passed under clause 21 of that order, in· respect of Security 
Prisoners detained in connection with the present Congress Movement, is laid 
on the table. 

OTder issued under rule !1 of the Oentral Government Security Prisoners Order, 19..,. 
In pursuance of claus!' (21) of the Central Government Security Prisoners' Order., 1942, 

it is directed that the following modifications in the operation of the provisions of the 
said order shall be made in respect of security ri80n.~rs detained in connection with 
the p .. esent Congress movement:-

(1) all such security risoner~ shall be housed, in so far as .acco~~odation permits and 
arrangements can be made, eBtIl'ely separate from other security pnsoners; 

(2) all such security prisoners shall be kept in one 'class, which may be called "Q Class", 
an appropriate scale of accommodation, furniture, clothi)lg, diet and other necessiiiCll being 
prescribed for them by the Chief Commissioner on a scale approximately 'intermediate 
between the existing Classes I and II; 

(3) the provi6ions of rule 11 shall not appl:" to such. security priaoners; . 
(4) in modification of rule 13, such security prisoners shall be permitted to write two and 

to receive fetor letters per week, provided that these letters shall-
. (a) be confined entirely to purely personal matters; and .' 

(b) shall be addressed to and recelVed from m~mbers of the security prisoner's family 
only. . 

[Home Depu. letter No. J,3/1l/J,2-PoU. (I), dated the 5th September, 19';S.) " 

TREATMENT TO DELHI SECURITY PRrsoNERs TRANSFERRED TO PWJ.B JAILS. 

57. S&rdar Sut Singh: Will the Honourable the Home Member b~ i~ased 
~~~  . 

. (a) the number of persons arrested aud detained iQ Delhi under the Defence 
of India R~les since August 9th,. 1942, upto .J"anuary 31st, 1943;· .' 

(b) the number of persons tried and convicted, in connection with the civil 
disobedience movement and the disturbances that took place in the' country 
after August 9th upto January 31st, 1943; . 

(c) the treat tle~t that is being accorded to the detenus referred to in part (a); 
(d) whether It IS a fact tbat some 'of the detenus were classed by the Chief 

Commissioner, Delhi, as Class I security prisoners, and the rest as Class II 
security prisoners in accordance with the Government of India's circular of 
January, 1942, regarding security prisoners; . 

(er whether it is a fact that so long as they remain in the District Jall, 
Delhi, they are given that treatment, but, after their transfer to the Punjab 
jails, they are not given that treatment; if so, the reasons for the sattle; . 

(f) if it is a fact that a batch of over fifteen of such detenus. was transferred 
to the old Central Jait, Multan,. in the first week of September, 1942;. . 

(g) whether it is a fact that the jail authorities refused to give them the 
treatment they were entitled to as~securit  prisoners and the matter was br u~ht 
tll the notice of the Chief Commissioner telegraphically; if so, the action taken 
by him; and . ' 

(h) if it is a fact that even now the Delhi detenus detained in the various 
Punjab jails are denied the treatment they are entitled to according to the 
clasE!ificatioll made by the Delhi administration; if so, the steps which Govern-
ment propose to take in the matter? ' 



:1.11' LEGISLATIVE ASSEMBJ,.Y [17m MARCH, 1943 
the Honourable Sir Reginald KuWeU: (a) Between 9th August, 1942 ItIlld 

31st January, 1943, the following arrests were made: 
(i) Arrested on original orders under Defence of India Rule 26 and there-

after detailied-37 (One since released). 
<ii) Arrested under Defence of India Rule 129 and thereafter detained under 

Rule 26--37 (Six since rel~ased . 
(iii) Auested under Defence of India Rule 129 and detained for varying 

periods not exceeding two months-70. 
(b) 724 sent for trial. 543 convicted. . 
(c) The conditions of detentiop for prisoners detained in the Delhi Province 

under Defence of India . Rule 26 are regulated by the Central Government 
Security Prisoners Order, 1942, as modified by an order passed under clause 
~1 o~ that order. As regards these, I would invite the attention of the Honour-
able Member to my IPply to his question No. 56 today. 

(d) Up to the 5th September, 1942, security prisoners were divided into 
two classes, I and II, in accordance with clause 3 of the Central Government 
Security Prisoners Order, 1942. After .that date this classification was abolish-
ed for prisoners detained in connection with the' Congress Movement, all of 
whOIIi are now placed in the special 'Q' class referred to in the order passed 
under clause 21 of the Central Government Security Prisoners Order, 1942. 

(e) and (h). By virtue of proviso (b) to sub-rule (5A) of rule 26 of the 
Defence of India Rules the authority to determine the conditions of detention 
for security prisoners transferred r~m Delhi to jails in the Punjab is vested 
in the Punjab Government but there is no reason' to believe that the cond!-
tions of detentions in the Punjab are materialI;y different from those in DelhI. 

(f) Yes. 17 prisoners were so transferred. _ 
(g) The prisoners referred to in reply to part (f) addressed a telegram .. to 

the Chief Commissioner on the 6th September. 1942. For the reasons indica-
ted in the reply to part (e) no action was taken. 

. RuLBS FOR TREATllBNT OF DELm, SECURITY PRISONERS. 

58. sard~ Sant Singh: Will th~ Honourable the Home Member be pleased 
to lay on the' table of the House copIes of the rules for the treatment of' security 
;risoners of the Delhi Province arrested and detained after the 9th August, 
1942, during their detention in the Delhi District Jail and in the Punjab jails? 

fte Hon01l1'able Sir B.eginald Maxwell: As regards the rules prescribing the 
conditions of detention of security prisoners in Delhi, I would invite the atten-
tion of the Honourable Member to my 'reply to his unstarred question No. 56 
toduy. Security prisoners detained in the Punjab by order of the Chief Com-
missioner, Delhi, are, under proviso (b) to sub-rule (5A) of rule 26 of the Defence 
~  lndia Rules, subject to the Punjab Security Prisoners Rules, A copy of 
the latter cannot be laid on the table of the House. 

TRKATMENT TO DELHI SBCURITY PRISOlfEBS TRANSFERRED TO PUNJAB JAILS • 

. lB. Sardar Sant Singh: (a) Will the Honourable the H{)me Member be 
"leased to state whether it is a fact that security prisoners arrested and detained 
after ~he 9th August, 1942', by the DeJhi Government and now kept iIi the 
PUlljab 'Jails, are denied the following privileges to which . they are entitled 
8eeo'tding to the Security Prisoners' Rules observed in the Delhi Jail: 

(i) interviews with their relatives and friends, 
(ii) use of ,their own books or books of .public libraries, 
(iii) use of writing material. 
(iv') outdoor games, 8.f:I., volley ball and badminton, 
(v) supplementing of food at their own cost, 
(vi) use of furniture, 

.' (vii) Delhi newspapers, 
{viii) freedom of correspondence with their relatives and friends, and 
fix) smoking? . 
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,b) If the reply to part (a) be in the affirmative, what are the reaaons for the 

samt, and what steps do Government propose to take in the matter? 
The Honourable Sir Reginald J(uwell: (a) I have no detailed informatioll 

regarding the Punjab practice in respect of all the matters referred to by the 
Honourable Member. I have no hesitation, however, in saying that it is not 
'a fact that security prisoners on their transfer to the Punjab are denied all 
these privileges. 1 would add that security prisoners are not allowed by any 
means all the privileges mentioned by the Honourable Member when detained 
in Delhi. Thus they are not allowed interviews; they have no access to books 
from public libraries-unless by tbis term tbe Honourable Member is referring 
to the jail library; they are only allowed to correspond with members of their 
family, not with friends, and On personal matters only; and they are not allow-
ed to smoke. . 

(b) Does not arise. 

ELECTION OF ~l R  TO THE STANDING }'INANCE COMMITTEE 
FOR HAlLWAYS. 

Kr. President (The Honourable Sir Abdur Rahim): I have to inform the 
Assembly that upto 12 NOON on Monday, the 15th March,I943, the time fixed 
for receiving nominations for the Standing Finance Committee for Railways, 
thirteen nominations were received. Subsequently two candidates withdrew 
their candidature. As the number of remaining candidates is equal to the 
number of vacancies I declare the following Members to be duly elected; 

1. Mr. Muhammad Muazzam Sahib Bahadur. 
2. Mr. Muhammad Nauman. 
3. Nawab Siddique Ali Khan. 
4. Sir Muhammad Yamin Khan. 
5. Maulvi Syed Murtuza Sahib Bahadur. 
6. Sir Abdul Halim Ghuznavi. 
7. Sardar Sant Singh. 
8. Rao Bahadur N. Siva Raj. 
9. Sir F. E. James. 
10. Khan Bahadur Mian Ghulam Kadir Muhammad Shahblln. 
11. Pandit Lakshmi Kanta Maitra. 

ELECTION OF MEMBERS TO THE STANDING COMMITTEE FOR 
ROADS. 

Kr. President (The Honourable Sir Abdur Rahim): I have to inform the 
ssemb~ . that u ~ o l~ NOON on Monday, the 15th March, 1943, -the time fixed 

for .receIVIng: nommabons for the Standing Committee for Roads nine nomi-
natIons were received. Subsequently three candidates withdrew their candi-
dature.. As the number of remaining candidates is equal to the number of 
vacanCl!ils I declare the following Members t.o"'be duly elected, namely: 

1. Major Nawab Sir Ahmad Nawaz Khan . 
2. Major Thakur Singh. . . 
3. Hajee Chowdhury Muhammad Ismail Khan. 
4. Mr. Ananga Mohan Dam. 
5. Mr. B. L. Gray. 
6. Mr. Abdur Rasheed Choudhury. 

ELECTION OF MEMBERS TO THE STANDING COMMITTEE FOR THE -
POSTS AND AIR DEPARTMENT. 

Ilr. P1"esident (The Honourable Sir Abdur Rahim): I have to in:form the 
Assemb!y. that u ~o I? NOON on Tuesday, the 16th March, 1943, the timl3 fixed 
tor reC,elVmg nommatlOns for the Standing Committee for the e 8rtm~nt of 

• 
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Posts and Air, tliree nominations were received. As ~ere are only thr'"ee 
yacancies I declare the following Members to be duly elected: 

1. Mr. Ananga Mohan Dam. 
2. Maulvi Muhammad Abdul Ghani. 
S. Mr. C. C. M;iller. 

ELEOTION OF MEMBERS TO THE DEFENCE CONSULTATIVE 
COMMITTEE. 

JIr.President (The Honourable Sir Abdur Rahim): I have toO inform the· 
Assembly that upto 12 NOON on Tuesday, the 16th March, 1943, the t,'me 
fixed for receiving nominations for the Defence Consultative Committee, eight 
nominations were received. Subsequently two candidates withdrew their can-
didature. As the number of remaining candidates is· equal to the number' 
of vacancies I declare the following Members to be duly elected: 

1. Sardar Bahadur Captain Dalpat Singh. 
2. Mr. Jamnadas M. Mehta. 
3. Mr. M. Ghiasuddin. 
4. Sir F. E. James. 
5. Mr. Hooseinbhoy A. Lalljee. 
6. Mr. Govind V. Deshmukh. 

THE INDIAN TEA CONTROL (AMENDMENT) BILL. 
Mr. T. S. Pillay (Government of India: Nominated Official): Sir, I move-

for leave· to . introducb a Bill further to amend the Indian Tea Control Act, 
1938. 

Mr. President (The Honourable Sir Abdur Rahim): The question is: . 
"That leave be granted to introduce a Bill further to amend the Indian Tea Control 

Act, 1923." 
The motion was adopted. , 
Mr. T. S. Pillay: Sir, I introduce the Bill. 

THE INDIAN FINANCE ·BILL-contd. 
Mr. President (The Honourable Sir Abdur ;Rahim): The House will now 

resume consideration of the Finance Bill. . 
Dr. P .•• Banerje& (Calcutta Suburbs: Non-Muhammadan Urban): Sir, 

this is the fourth War budget of the Government of India; but it is the seventh 
or ei hth~ me!lsure of taxation for the country. Taxation has taken various. 
forms; the extent to which taxation has been resorted during the last three years 
and. a half was discussed at some length by me in the course of the debate cn 
the budget. I pointed out on that occasion that an enormous amount of taxation. 
had been levied. I also pointed out the extent to which borrowing had been 
resorted to. I will not repeat what I said on that occasion, but I will confine 
myself to the remark that taxation has already gone beyond the capacity of· the-
country to bear its burden and that. borrowing also has exceeded the limit 
beyond which it should not go. If further taxation is levied it will hit very hard 
the people of IJidia, particularly' the 'poor sections of the community, and if 
further borrowing is resorted to that will impose an unduly heavy burden on 
posterity. 

Sir, in addition .t<l these two measures of finding money for the war, there 
is a third expedient to which resort has been sought to be made by the Govern-
ment, and that is a resort to the printing press. This generally goes by ~he 
Dame of currency inflation .. N<1W, currency inflation is regarded by many econo-
mists as equivalent to a forced loan without interest, and by other' economists 
as equivalent to a regressive tax. Taking it in. any way. it is not a desirable 
form of raising money. Now the question is :To what extent have the Govern-
ment resort~d to the printing press? It may be poin.f;edout that the notes in 
circulation have increased enormously since the commencement of the war. In 
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August 1939 the notes in circulation were 179 crores; by the 19th February 
1643 these increased to 611 crores. That there is a further tendency to increase 
is shown by the fact that on the 26th February (the latest date for which figures. 
are available), the note circulation amounted to 614 crores. There is, therefore, 
a prima facie case in favour of those who argue that there has been an inflation 
of currency: But I do not myself consider it as definite evidence of the extent 
to which currency inflation has neen pushed; because, as is well known, inflation. 
does not depend only on the volume of currency, but it depends also on the-
rapid!-ty of the circulation of currency. Now" to what extent the velocity of 
circulation has increased or decreased we do not know. Therefore, I am not 
prepared to. accept the prima facie case as final proof of the measure of expansion .. 
Then also, it is pointed out by many critics that prices have increased. WheneVl.'r 
thtle' is any currency inflation it is reflected in increase of prices. Now prices. 
have very largely increased. If we take the index number of prices for the yenr 

.1914 as 100, the price level has risen from 108 in August 1939 to 254 in January 
1943. This has been urged as another evidence of inflated currency. But here,. 
again, I should like to point out that there may be other causes (as a matter of 
fact, there are other causes) for the increase in prices. There has been a coru i~ 
derable increase in the demand for many commodities and there has been a. 
substantial reduction in the supply of these commodities. It is my opinion, 
therefore, that, although there has been some infIa.tion, the amount of inflation 
is not as yet very serious. But we should not look upon this situation with ~ ll  
degree of complacency, because if this inflation is allowed to go on it Dlay lead· 
to very disastrous consequences. I should like to remind the Honourable the 
Finance Member of the fate which ovel'tOGk the German mark during and ·dter· 
the last European war.' 

In my oplmon the increase in prices has been due more to other factors than. 
to inflation. And what are the factors? The first factor is that tliere has been 
a greater demand for goods. The second factor is that owing to the war,.produc-
tion has been centred round the articles which are required for use in war (md' 
the articles which are used for the ordinary consumption of the people have been 
supplied to a less extent. Take, for instance, articles of food. In this case we-
find that there has been an increase of demand on account of the advent c:f a 
large number of soldiers to this country, and the priority which too Government 
has claimed for the supply of food grains to the troops has further complicated' 
the situation. There has been, at the same time, a decreased supply owing to· 
the cutting off 9f some sources and tfmng to the machinery for production of food' 
articles having been turned to war purposes. The same thing applies to cloth. 
Formerly, a large number of mills in the country e~ engaged in producing doth· 
for the civilian population. But, now a major part of the mills is utilizE'd for 
producing goods for war needs. That is one of the main reasons for the present 
increase in prices. 

In regard to the question of food supply w:e had a u ~dress debate in this 
House lasting for two days, and I do not wish to repeat anything that was saiJ 
on that occasion. A Department of Food has been established, and I welcome· 
this decision; but the success of this department will depend upon the measure-
in which the department will be able to command the .services of. men who--
possess character, who possess devotion, and who possess ~enthusiasm for their-
work. It will not do for this department to encourage bribery, corruption Ilnd 
favouritism to any extent whatsoever. There is anot~er thing which this FO"ld: 
Department should have always in view, namely, the interests of the consumers. 
I understand that several conferences and committees have met, but the interests 
of the consumers do not seem to have always been kept in view. In order that 
the interests of the eonsumel'll may be Rafeguarded. there should be a Committee 
of this House which will be in constant touch with the activities of Food Depart .. 
1I1ent and make its suggestions from .time to time. 
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W-itlt regard to· cloth, we have been told that organizations have been com!; 

.pleLed for the production and distribution of standard cloth. I believe the 
1st of April has been named as the day on which the standard cloth will be 

.available. Let us hope we will not be fooled on that day I . 
Now, coming to fuel and drugs, I find that much attention has not been paid 

to this subject either by the Government or by the public. Fuel is one of the 
.-essential necessities of the people; drugs are even more important because they 
are needed by people who are sick. It is difficult to see why the production 
of drugs in this country has not received the attention of the Government tothe 
'Axtent that it ought to have received. The supply of quinine is SO scanty that 
-in Borne places it is almost unob.tainable, and where it is obtainable it is obtainable 
at very high prices. esterd~  evening in order to get quinine for a relation ~ r 

:mine who has recently arrived from Bengal, I made a search of many places m 
New Delhi, but could not find a single ounce of quinine anywhere. I had to go to 

'Old Delhi and there with the greatest difficulty I was able to procure six pills only 
at a price of Rs. 1-2-0. Now, you will see to what extent the .price of quinine 
has been increased. The price of a pill of quinine was only one pice (r CV'dll 
less in pre-war days. At present it is three annas, that is to say there has been 
a twelve-fold increase. And similarly the increase in other drugs h9.s been tpn-

loId twelve-fold, and sometimes twenty-fold. This is a thing which ought to 
be taken into consideration by the Government. As "l'egards quinine, the 
deficiency has been due entirely to the lack of fcresight. There is ~lent  of 
land available in India for the production of quinine, and it was from thIS Housp. 
that it was urged again and again th9.t India should be made self-sufficient with 
regard to the supply of quinine. But no heed was paid to our request, with the 
result that in Inllia where Malaria is prevalent almost throughout the year we 
have such acute shortage in the supply of quinine. 

This brings me to the question of increased production. Increased production 
is, what is needed at the present moment, both with the object of decreasing thb 
prices and with the object pf supplying the prime necessities of life. Now, how 

·can increased production be made? I made some suggestions the other day 
. as to the increased production of food supplies and other necessary things, I 
urge now that proper steps be taken without any further delay. The increased 
production of drugs aud other articles requires the supply of certain chemic':lls. 
'This brings me to the question of the industrialization of the oountry. The time 
has come when we should make a determined effort to produce heavy chemicals 
in this country because on the production of these heavy chemicals depends 
·entirely the drug industries of the country. Then, also other articles of mallll-
facture should be taken in hand. We from this side of the House have again 
and again urged that the key industries should be developed in this country, 
that motor cars should be manufactured. that locomotive workshops should be 
established, that shipbuilding should be taken in hand and that aeroplane factories 
should be started~ For a long time our protests went in vain; it was only last 
year that some beginnings were made in some of these' directions, with what 
results we do not know as yet. But we do not find any great sign of production 

·{)f all these commodities. They are required not only for the ordinary needs of 
the country but for war needs. If the Government had taken time by the fore-
lock, there would have been much greater production for the war effort of the 
·,country. However, better late than never; let us hope that no further time 
-will be lost in encouraging the rapid industrialisation of this country. In-
-dustrialis9.tion may be fostered by the Government in various ways,-by helping 
-large-scale industries to be established in the country, by the pioneering of 
new industries, by guar9.nteeing of minimum diVidends on the capital of each 
Industry, by supplying cheap power to the factories, by affording transport facili-
-ties, and. last but not the least, by the purchase of goods which are produced by 
the industrial concerns. Unfortunately, however, the Government hav.> not 
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encouraged industrial development of the country ·to any very large extent by 
any of these methods. The only measure wruch the Government have so iar 
take!l to foster industries is tariff protection; but even tarifiprotection nas been 
given in such a way that the industrles of the people of india nave to lltalld 
unfair competition i~h industries established mtilis country by foreigners: 
This policy will have to be changed, if a better state of things is to be brought 
about in this country. 

lndUf>trialisation would produce another great advantage to the Govern· 
ment. It would bring more money into their coffers by way of increased pro-
ceeds of income-tax, super-tax and other taxes; and it will also augment the. 
bOl"lowina power of the Government. 1£, therefore, greater industrialisation. 
had' bee; m progress at the present moment, the Government would have been. 
able to levy greater taxation in the country and to borrow to an extent mu.::h 
more than is possible a.t present. 

Now, what is the compelling necessity for taxation and borrowing and for 
a resort to the printing press? This is war emergency. The cost of military 
expenditure has mcreased so much during the last, three years and a half tha.t. 
the Government has almost come to their wits' ead in order to find money for 
it. Thtl cost of military expenditure has increased mainly beca.use of certain. 
measures which have been taken by the Government with' regard to the fin!1n-
cial settlement. The other day the question of financial settlement between 
India and Britain was discussed at length by some of us. I pointed out. that~ 
altbo~ h the termll had not been varied, a difierent interpretation had been. 
placed un the implications of tho settlement, I pomted out also that "joint war 
measure~  (which was a new term used in regard to the united efforts of Hrihin 
and India) had the effect of placing India on a worse footing with regard t() 
the settlement than before. This point was further emphasised by some 
other. speakers, particularly by Sir Cowasjee Jehangir.Sir Cowasjee Jehangir 
in this connection made a very useful suggestion. The Honourable the. 
FUlUllce Member had said that the "joint war measures" accounts were placeti 
before the Public Accountb Committee for their scrutiny. But may I point. 
out to him the function of the Public Accounts Committee? It is the function 
of that Committee to consider and examme the audit and appropriation reports 
;:f to.: various departments of the administration. It is not its duty to consider 
the poEcy with regard to the f4ture. Its eyes are turned entirely on the past 
and it has nothi.ng to do with the future. Therefore, to say that the matt'31-
wa,; (:Onllidered by the Public Accounts Committee and to imply that the Public. 
Accounts Committee had a voice in considering tha policy of the Government. 
wiih regard to india's share in the war measures is to throw dust in the eyes 
of the public and' of the Members of this Assembly. The .suggestion made by 
my Honourable friend Sir Cowasjee Jehangir was that there should be an aa 
hoc committee to go into the question. of these joint war measures. I fully 
su ~rt this suggestion. It should be its duty to examine very carefully what. 
amount of expenditure ought to be placed on the shoulders of India and what 
amount of expenditure should be incurred by the British exchequer. 

lJeforp. I proceed to the discussion of other imporflant subjects, I will briefly 
. sny a few words on the sterling balances. On this question the reply of the 
'Honourable the Finance Member given the other day was haltin ~ hesi'tating 
and unsatisfactory. He was not able to enlighten us on what was tpe exact 
intention of the Government with regard to the safeguarding of these balances. 
It -should be remembered in this connection that these balan"ces' have not 

. originatecl from any generosity or magnanimity on the part of the British Gov-
ernDJE'nt or the Government of India. They represent the sacrifices and the 
suffering" of the people of this country. Therefore,. the people- of this country 
want that their interests in this re~rd should be fully safeguarded. Unfortun-
ately the Finance Member was unable to give a suitable reply. When I raised 
this question first in this Assembly, I asked who would be responsible for the 
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~cl ion with regurd to the place where the capital ,goods would be purchased. 
,No rt:ply 'was given. And when Sir Cow-asjee J ehangir repeatedly asked the 
same question, the answer given by the HonoUl'llble the Finance Member wias 
-of a -very evasive character. 

Sir. in this connection I should like to point, out that proper steps should -be 
'take.1 by the Government in order that these balances are not squandered or 
:h-ittered. away or that their value should diminish. Readers of financial journals 
anti of the dai1~ newspapers are aware that many schemes are being discussed 
in Europe and America regarding the stability of currencies of the different 
.countries. Economists like Lord Keynes and others are engaged in this discus- ~ 
sion, and it would be' the duty of the Government of India to keep itself iIi . 
touch with these discussion" and to keep' the point of view of India always 
before them. For this purpose, 1 suggest that there should be a committee of 
this Roust' which should be kept in close touch with the current thought in 
-Europ.! nnd America, and with the decisions which are taken in those countries 
-in order -to safeguard the currencies of the different countries. , 

The .Honourable the Fihance Member has also failed to throw much light 
"On th'l very complex question of Lease-Lend arrangements between India and 
Ameri'3s. Perhaps he is himself in doubt as to what should be done in this 

.. matter. He made a suggestion the other day in the course of his budget speech 
: tha~ the Government of India might enter into a direct a reeme~t with America 
,on this question. I welcome this suggestion; but this should be subject to ~ two 
, conditions. In the first place, India should not be made to pay anything beyond 
what is required for its home defence, and secondly; India"-s contribution to war 

·effort iihould be confined within, the limits of her capacity to pay. In this 
connect.i0.n I should like to refer to the observation Which was made by Mr. 
Roosevelt. President of the United States, wqo said that the contribution of 
.every country towards the united effort of the United Nations should be in 
,propOl·tion to its ability to pay. That is a sound proposition -which - should 
,alwa.yc be kept in the forefront of the negotiations in this regard. 

This brings me to India's contribution to war effort. India's contribution, 
: as W<! h~ e already' seen, in money has not been inconsiderable, considering the 
,poverty of this country. But India's contribution in respect of material has 
: been immense and her contribution in respect of men for fighting the battles 
. on different fronts has been very great. I hold in my hands a Government 
publication entitled "India's Part in the Third Year of War", whi'Ch. clearly 

'points out what India has done and is doing. I will quote only one sentence 
: ro ~ this book and that will serve my purpose. 

"During the year troops from India fought brilliant actions on many of the war frontll. 
"They have uphilld from Hong Kong to the Middle East the best traditions of India's 
fightine mpn, and on many a battIe-field the Axis powers have felt the full force of 
India', sturdy warriors." -
Furtbe:, this pamphlet refers to the "glorious part played by Indian soldiers in 
thtl present great conflict·J • 

Indifi has made a great contribution, but India's contribution would have 
. 'been much greater,-five times or ten times as great as the present contribution, 
, ,-if· Iudia had been a re~ country mstead of a subject race. But this freedom 
-has been denied to India. Repeatedly have the people of this country 
demanded their freedom which is their birth-right, but the Government have 
1I.lw:lYs turned a deaf ear to these demands. Time went on, month after' month 
ela~ sed. :vear after year rolled by, and still nothin~ was done. And this drove 

·'SQrne lleople to a policy of desperation, and we find that on the 8th Aucrust 
1942 the Congress passed a resolution with re~rd to the starting of a civil dis: 
~hetlienco movement. Opinions have differed with re~ardto the manner and 
the timeHness of this struggle, but there has been no difference of opinion as to 

: ~he justico of the dema~d made by the ConPre8B. Every party in this country 
; 18 pledged to complete Independence for India, but no steps have been taken 
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.,; Government to meet this desire in any degree. Not only has. not W, 
dem'.'ld been conceded, but even demands of a very much smaller scope have 
.b~eu brushed aside. The Non-Party Leaders' Conference made several sugges-
tions; various suggestions have also been made by other bodies. In: this House 
I madd a suggestion the other day that there should. ~~ a responslble Govern-
m~nt established in the country and that the respoItslbllity of the new Govern-

, me.lt should be to the .present Assembly. No great changes would have b~en 
necessary if this demand had been met; but this demand was brushed aSlde. 
Allci h~t has been the actiGn taken by the government lio meet the wishes of 
thJ people? The resolution of tlhe Congress of the 8th August last was met ~  
a stern policy of repression. ,... , 
, I and my Party have always condemned mob violence and acts of sabotage, 
and we have 'said that all legitimate steps should be taken to put dow1,l mob 
viJlence and sabotage. But the Government went much further and the 
count"ll'-violence of the Government with which the violence. of the mob was 
met wa;; of the most astounding character. This was a policy of vindictiveness 
and frightfulness, and the brunt of the policy fell not so much o~ the persons' 
wao were guilty as on innocent persons. If you" ant to have evidence of what 
occ'urred in different parts of the country, go to Midnapore. That 'unfortunate 
distril ~ WflS harassed by Nature, and on the top of this the greatest harassment 
cam.) from the servants of the Government. I hold in my hand a document aes-
cribing the horrors which were perpetrated in that district: 

"But in spite of our best efforts, indiscriminate arrests have been made, innocent persons 
.assaulted and shot down and· oppression has been carried on in some parts in a manner 
hardly' creditable to any civilised Government." 

And t he most, abominable part of it was . . . . . 
The Honourable Sir Reginald Jlaxwell (Home Member): May we know from 

what document the Honourable Member is reading? . 
Dr. P. N. Banerjea:I will tell you presently. 
Mr. President (The Honourable Sir AWur Rahim): . The Honourable 

Member must tell the House now what he is reading from. I 

Dr. P. N. Banerjea: I am reading from c.ertain letters which were written 
by no less a person than the ex-Finance Minister of the Province of Bengal. 

Kr. President (The Honourable Sir Abdur Rahim): To -whom was the 
letter Ilddressed? 

Dr. P. N. Banerjea: To the Governor of the province. The most alY>minable 
part of the whole story is to be found in the fact that there were many cases of 
.outrage on women. . 

The Honourable Sir Reginald Maxwell: May I ask whether that document 
wa':l puhli8hed or not? 

Dr. P. N. aner ~  It was not: I hold in my hand statements of various 
rerrOD;! ..... . 

, The Honourable Sir Reginald Maxwell: I submit that tlie Honourable 
Men.bt.r should not read from unpllbliRhed documents . 

. J?r. P. tv:. lIanerjea: I hold in my hand a large number of documents con-
!ammg d~t~ll  of outrages on woII1en and the evidence which IS given here is 
m my cpmlon trustworthy. . 

Now, we have heard of the happenings at Chimur. It is well known to the 
G~ ermTlent o.fficers that the honour of women is held in the highest regard in 
thl9 cnunh'Y; If the present Government is unahle to safeguard this honour, then 
the. Gnvemment has no busineRR to exist in this country. I firmlv believe that 
th~ hRppenin'?8 in Midnapore Rnd Chimur will stand for ever as a disgrace to the 
13ritidll administration in India. . 

Sir. the Government may 01' mav not admit it, but in America. and in 
~l Rnd mnny of the newspapers and ;o11rnalll published accounts of these 

thl~~s Rnd thev sa.id that. the l'}'1()st stem onnres"ion Wa.s visited on the pe01>le in 
t1':\"11'l1l to nut down act.fl of violence Rnd I'n·l.otQ!!e. Ana what has been the 
result' The result has been a great intensification of discontent in this country . 

• 
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Six ,months ago, I .said ,in this Bouse: • Th~ administrator- has .played ~hia 

ar~  let him now make rC)Om for the statesman". But, unforttmately, no 
.. tat~8man has been forthcoming during this period. The Government of India 
have .gone on in their uliual way. They h ~ continued their policy of vindictiv(&-
11633 lind frightfulness. 'And what has been the attitude of the authorities 'in 
EJ'gIand? I am glad to be able to say that the more enlightened section of the 
British people, including the British Press, has often urged sympathetic treat-
meat towards the people of India. I am e e~ more grateful to the politicians, 
the journalists, the professors and the authors of the United States of America 
for the great sympathy which they. have evinced towards India's struggle for 
freE·dom. But, unfortunately, the authorities in England have not changed 
their previous attitude. What did Mr. Churchill say with regard to India's 
. demand ? His reply was: "There is at the present moment in India a large 
nUffiDt:. of white soldiers,-larger than there ever has been before". In other 
words, India is to be held down by brute force. Then, again, what is his' policy 
with regard to India? He says that he did not accept the position of the first 
officer of His Majesty, "in order to preside over the liquidation of the British 
Empire' '. He stands firm.. by the policy of imperialism, and his satellite and 
subordinate, the Colonial Secretary, sings the praise of the Colonial system. In 
·my opinioll, Mr. Churchill is closely following the policy which was followed by 
Lord North in regard to America, a.nd I have no doubt the consequence will be 
th~ 8sme in this country as it was in America 150 years ago. 

There has 'so far been no change in the intention, programme and policy of 
Britain with -regard to India. If this policy continues, what will be the conse-
quence? Possibly, the present. war will be won by the combined forces of the 
United Nations, but what will come, after that? What sort of peace will ' be 
negotiated then? Will it be a true and lasting peace, or will it be merely aD 
armifltice which will be a re ~ation fbr the third world war? 

Sil', on the ground of denial of freedom to India, on the ground of the conti-
nl1anc ~ of the policy of oppression and repression, on the ground of the non-
r«dr(:lRsul of the grievances of the people, and on the ground of the extreme 
poverty of the country, I oppose the motion for the consideration of the Finance 
Bill. 

Kr. HooSIBinbhoy A. Lalljee. (Bombay Central Division: Muhammadan 
Rural): Sir, in view of the fact that many Honourable Members have touched 
the financial aspect of the Budget specially our party members, Khan Bahadur 

12 Noon Shahban and Mr. Soni and my friend Sir Cowasjee, Sir Zia Uddin 
nnd' Dr. Banerjea, I do not propose to gO into details nor flo T ~R  t.o 

flO into matters which have been discussed with regard to the prevailing internal 
arrnngements between the people arid the Government about which I had 
spoken the other day on my cut motion. But I must sa.y that althou~h we 
acknowledge that in the circumstances in which the Honourable the Finance 
,Member is placed, he has submitted to us a h~d et which .cou,Jd be ~onsidered  
-to be a hudget on which we could· rely to some extent and a budget which 
we have to accept owing to the circumstances in which weare placed :I/.t present. 
We ar.e fighting this great war,fot' the last four years. In fact, we are lu~d 
,ina total war and we all .""gree that .the salvation .of the people of this country 
to ',8ttain heedam and of many other nations depends on the flUCCeB8 that we 
achieve in this war_The contribution that this country has malie and is making 
ill great. It is an acknowledged fact that during the first two years of fihe 
war it was the Indian soldier and the Indian sunplies that to a ,very .lapge 
ext.mt kept up the war .. It cannot be denied that even now we hli.venearly h:alf a ,million soldi~rs fighting for the cause of freedom. It has been said ,many 
tImeB and I regret It very much that our soldiers are mercenary soldiers. What 
do we pay them? Whatever may be the amount, I put itss a token Payment 
and nothing more. It is the real sacrifice on the part of these people h~ have 
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. l~ out £Fom their country to the ar~ous u~her parti o~ ~e o~ld and cveu 

to UlC&t! parts wnere, as ora,wary cltlzens. of lIhe' iirnlsh lmlEue,. tney were not. 
allOWtlll'to enter as lree or equal men. 'i'hey haYe gone to t.he shores or t.hOlit:· 
counU'les the people of which always attemplied to drag ~em down and w 
keep them at arm 10 length. Let me tell tnose people through .you,Bll', to 
rea!u;e What theu conditlOll WOUld have been 11 the lie poor Indlans had .not gone 

. to tneu: help and yet they have no voice ill the lnt.eruati9-nal aifrurs, the.r have 
no Colomes and no Empues, they have no export .or unp?rt. 
policy . of their own. J.n fact,. they have got nothing which 
other natioIit' have got, We .are entll'ely devendent upon t~e mandates that 
haVI3 been issued and which, under the Constitution, we are bound to follow. 
My friend Sir Cowasjee Jehangir has ri ~tl . drawn ~~ at~entio~ of the ono~  
able the Finance Member t<> the most, illtIlcate posltlon ill which we are· WIth 
regard to the finances. The allocation of the mihtary expenditure is a great· 
qutfltion. Our Finance Member was unable to descrlbe to us as to how. tlie~e 
joint lI'al' meas~es stand even ~ter ~e fow: ;years of the war. We are s~ 
tQ learn from hun-probably he 1S stIll learmng from England-as to what lij 

really our position. We are placed in this position. I have invariably acknow-
lcdt;ed that the Finance Members of ~he Go ernme~t of lndia and also many 
other important Members of the Treasury Benches liavegone out to plead for 
the cause of India and they have done it honestly and sincerely for the country. 
But we all know that they have got to consider, they are bound to consider and 
thE-J arc: bound to agree t<> what the higher authorities will inflict upon them. 
However, we find tha.t in the adjustment that the Honourable the Finance 
Member has tried to b~ about there were occasions when the.- highest 
authority, whose decision· both he and we ha.ve got to follow, did ask for eome-
thing more than what the Finance Member conceded. This is a most important 
question' to consider that the authority which is to give the final decision did. 
put in claims' which our officers resisted. In this position, may .1 ask the 
l'reasuryBenches whether it would not be fair and equitable if they really 
wishB.J to fight the case of India to have the backing of this House or of the 
pe'lplp of this country? I know very well the difficulties that are inherent in 
that question. But surely when negotiations are to take place with authorities 
whose decision cannot be flouted, t.he Treasury B'enches ought to welcome and 
ought to insist and desire th~ fullest co-operation of this House and· of people 
at large. If that is the. equitable position, I ask in all earnestness why the 
Treasury Benches do not appoint lit Committee or more t.han one Committee of 
this House. You should talk to persons whom you believe to be the representa-
tives of the people and whom you ought to believe as representatives of the 
people. discuss with them the problems of the country and then go on with your 
nelNtiat-ions and. say that these are the popular sentiments and popular views. I 
ask if this appeal of ours after four years of the war and after. increasing our 
liabilities by crores of rupees is an unfair one? Should it not be conceded to 
us:' ~ all fairness, I ask, what have you left t<> the peopk now? Salt has 
~een t!,xed, sugar has been taxed, matches have been taxed, the vegetable ghee 
.11; now being taxed, tobacco is to be taxed, postal letters and postcanh, and 
tele~ams have been taxed and what not. Furthermore. railway freights and 
fares have been taxed. My friend says, no. I am sure he does realise the 
comparison between the rei~ht and fare rates ,prevailing in thi!! countrv before 
he took over .the cg,arge and those which prevailed before the war. They have 
gone Uf bv a large nercenta~e and what is thejustificatior. for it? .T ~t to ma.ke 
up thE railway budget and to ~i e more surplus to the general blidget· which 
you badlv need. It. is a fllct that yon. have taxedeverv conceivable. thing and 
It . ~ .  0]110 been ncknowledn-ed that this is one of the poorest countriel! in thP-
~0l 1d. The income of Indians standI! in no compari!!On with that of the people 
11\ F.lIl'Ope. far less of England and ~meri 8.. 
. . ~mr. Sir. what. ill~  ~obe  01,lr comlition after the war is a Question OIl 
~h iT wit:h.to·saY somethin~ mOrf'. Alltbf' J'eflOll!'6e1l have heen t.nxed. We' 

• Jt 
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u,ust carry o~ this war and -we must find out resourc~s and. ~a  as much a. 
possible, since we have been plunged into this war. In these clrc~m8ta.aces  as 
tny Honourable ttiend Dr. Banerjea. suggested we have got to' find_out ways and" 
nwans by which those whq are more o~er ul and t~ se who ~a e got sour~es 
by which they can make up should conSider the pOSitIOn of this country which 
has nr , resources, no Empire' and no business outside this country, and how to 
make up. In such a state of affairs what has our Go~er~ment been d~in . We 
do not find anything bei.ng done. Let us hope that wlthm the next l~ months 
this great war ends and we are successful. I ask my Honourable frIends O? 
the Treasury Benches how are -you going to meet the huge debts that tbia 
COUDU'Y has to pay for this great war"?-the debts I will point out very soon-
all the~ taxes that you have put on people, the loans and the currency above all. 
These are aU debts. The businessman has -got to consider that. In fact we 
have to consider the position of this country and its people in 1937, as compared 
wit.h ",'hat it will he after the war. And t.hen t.o c nsider lirth~rmore how are 
we goiug to make up all these huge taxes. 

The -Honourable Sir -Jeremy Raisman (Finance Member): I underStand my 
Honourable friend to imply that the moment the war ended India wo'!ld be 
called upon to liquidate some debts. in the nature of war debts. Is that the 
meaning or has he got some more oo8cure meaning which I do not know? 

JIr.HoOseinbhoy A, Lalliee: It may be. obscure to you but very plain to 
the businessman. We have put so many taxes on the people and those taxes 
will have to be removed. We have to remove them after the war. Then there 
will be aU these deficits. -You have tloated l~ans and you are borrowing 
moncy in treasury loans and in short term loans and the sterling balances are 
lying. We have got to consider all these plain questions. Furthermore, we 

. have got to consider that we ha.ve no Empire ana how to make up. Are we 
going to allow the country, to remain as it is or even worst than what it was in 
1W7. How much country demands. for education, health. sanitation and what 
not.? It is no use shutting our eyes to these facts. I do not want to say more. 
on this; many friends of mine know, even the world at large knows what is the 
condition of India and how much does she require for the ~el are of her peo.ple. 
tlir, VI"e find that nothing has been done with rega.rd to what our po.sition would 
be after the war. On the other hand, we find as reported on _the 10th Match, 
194a, that .Mr. Eden has made the following statement: He said, "no. ofiicial 
invitation bas been received frOIn the U. l .~Go ernment to. discuss poat--war 
economic policy". The l'ecent proposal of. the U. ~. Government he welcomes. 
Theil he _says, "for the last six months the British Government had discuued 
V',lrious post-war financial guestions of common interest with the Dominions and 
India". Sir, we have heard nothing in this House. May we know something 
about what is going on? Are we not interested? Do not we contribute? Doo't 
we .contribute sufficiently? What about our prosperity alid what about our 
future? _ We have heard not a. word. I do not; know whether these consultations 
will be continued or not. He says further that there are a number of interna· 
t,ionaldepartments under the ene~al uidanc~ of Mr. Williams, Minister 
without Portfolio, who is studying this problem and preparing ground for 
negotiations, between the United Nations. After this is declared in the British 
rarliament; what do we' find, we find a conference is held at Washington and 
a Senate resolution is placed. before President Roosevelt which had been sitting 
to discuss the 'United Nations wllr time collaborations and peace time aims. 
They reported that an agreement of a' particular objective was. reach,ed. Mr. 
Edell did not attend the Conference. Observers.. thought that lIe was eXpected 
to take great interest in the proposal. Therefore. Sir, it is not only admitted in 
th£1 nouse of Commons that for six months they· have been considering these 
rr.s.ttfrs br.1t that America is also considering and in fact proposals have been made 
up which, as reported, are an _ agreement of.. a. particular ob ec~ e. It is 1lOtI-

: . . . ~ 
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-oldy LeJ;t: .that 1 stop, but 1 wul t.uke you !urtner. l:;ir, we find that only ~  ~e 
14th March, Marshall:;mutts of .l:;omh AfrlCQ not only touches . the AtlantIc 
Chartu bu~ also the finances . and financial J20sition of the Allied Nations 
after the war including ~ha~ of the German people. A question was directly 
put to him, which is very important for us, wlll the United uti ~s in your 
opinion be forced to undertake to guard world peace by sphere of lllfluence or 
.by SOmE: tspe of international police force? Now, the sphere of influence is a. 
.thing that we, who ha.ve traveiled in connection with business outside India, 

.lear the most. The whole world was divided among certain nations is a well 
known fact in the form of sphere of influence and that was nothing but pure and 
sinl.pla exploitation of w.eak nations by powerful nations. I do not' hope and 
trust that any such monstrous scheme is now under. contemplatiO.n with re ar~ 
to this war. We .have seen tha.t the last great war broke ollt, as a result of the 
13phere of influence Germany was allowed, which included part of East 4frica. 
l'here after Great Britain took over all that part of East Africa and South Africa 
was given certain mand~tes  Go~emment of ~hodesia was created, Australians 
were i~en mandates, New Zealanders were given mandates and last but ~ot 
least mandates were given to all the victors. What ha8 Ibeen the result of Itl' 
The result has' been that. this great war has again come up. The Germans and 
Italiims wanted more and more colollies and the real meaning of having colonies 
is to have an opportunity pure and simple for exploitation of the pe?ple ~  that 
colony, and this is so wellknown that no one can deny. In connectIOn wIth the 

.estublishment of an Empire, ,the phrase "Expioitation" also carries. the right 

.of doin·t something for the people in -the shape of administering such justice as· 
to' th .t ~ may seem proper and also 'governing the pOOl' people of the soil in the 
way they like. Now, that phrase has been recently turned into somethi ~ else; 
.thev call themselves trustees. Hereafter, I do not know what term wlIl be 
.applied to this phrase. 1 do feel that now that Governmentiully know that 
the people of this country are looking into these matt~rs  th~  ,will clear the 
position of this country as soon as possible so far as this important matter is 
cOllcerned to all the ~ations. I may point. out that not only ou~h Africa, but 
·even New Zealand has made bold to say they want to keep IndiO. under their 
rule or influence. l'he other day Mr. Nash who happened to be for a long time 
the l>rime Minister of New Zealand, and who is now stationed in America goes 
.to th~ extent of saying, "we want to hold India for strategic ur o~es. We 
must have India for all time because from there, we can defend our Empire, 
,our 'homes". Mr. Nash, a New Zealander-the smallest count-ry-wants to hold 
my conntry for strategic reasons, he wants to hold this as the strlltegic ground, 

• 8S a battle field for his protection. We have to feel this humiliation and keep-
quiet, Qecause ~ is flying the Union Jack and Britishers have taken possession 
.of nly countz:y and would not allow us to teach a lesson tQ New Zealand who 
claims ushare therein. Dare anybody come forward and teU my people, 40 
crores of people, who are fighting this war so bodly if we were free people, lat 
alone that New ZeaIandwho wants to hold India for strategic 'purposes in order 
to save their own small country. Sir, this is the position of other dominions 8Il 
well .. 

The next' point which I want to put as a business man and to which I draw 
the .sttention of the. Comnierce Department, is this. Other people are already 
.findIng the prospective scramble for raw materials after the war. Even the 
questi?n of division of raw materials after the war is being settled, as if, we 
~re gOlllg to. be le~ ~ll ~lon  and for all time, as an agricultural !,ountry. There 

1S to be no l dustnahsa~l n. ~ :find a Reuter s message dated Washington, 28th 
February where the Vlce·Chalrman of the. War Production IBoard in a state. 
Ine!lt issued said "the combined raw materials board on which Great Britain and 
U!llted States of Americ& a~ both represented may help to solve the world 
'WIde scramble for r~  matenals. after th~ war". It is very tragic to see that· 
EVl!ll our raw ~~tenals  u~der th~ gui.se of spheres of in1hience, are' to ~eta en 

.1 
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aWAJ :troin us without. our havmg any say therem, they.are to be·taJ[enaway prob--
ably by the-threat. of the presence of white soldiers whom Mr. Churchill hal 
kindly sent us. What is the meaning of all these? What is going on? Cail: 
my lridian Government tell me what is 'going on? The other day 'Yhen. ~ 
movoo a cut and we asked for more Assembly seSSIOns to know what IS gomg' 
on, we were after a great fight told that we would have an another sessioni.n. 
August. My countnr's raw materials are being taken away, my country ~15 
going t.o be put. under the control of New Zealanders· and others for strategIc. 
rcasOll"llnd still our Government here do not know or keep mum. They do not. 
want to place any such things b_efore us or to consult the Assembly. Probably· 
and with all due deference to the Treasury Benches I feel they themselves do not 
know what is going on and what is happening. Otherwise, thel' cannot honestly 
keep all these things away from our knowledge: What has been going on for-· 
the lasii aix months in England, America and other places relating to our country 
~s ot~r concern. Many times we henr a lot about the intentions of Americans. 
Wdl,' Sir, the ~.o\mericans are good people; But it 'is a fact that they have 
come forward in their own interests in our country t·hat is to defend their-
Einpir£l, to defend Chiqa where they have large interest.. We have nothirig 
against the Americans personally. This is their opportunity to keep up -their' 
Empire and they are availing of it. When Americans do take advantage of our' 
geogruphical position, I won't put it more than that and when Americans also . 
wish to attain their objective through the co~o eration and halp of the all. 
United Nations including India, they must understand that among the United 
Nation!; there is the Indian nation who has been fighting baM this war and that· 
they should be consulted. Neither the Americans nor anyone else can takf'_ 
away anything now from us and they cannot settle matters without our consent. 
I was not surprised to read the other day the suggestion that the new League of 
Nations tbat should be modelled should not be on the old type, bub that the 
I,eagne of Nations should be armed to keep out the aggressors and to watch alt 
strategic places in the' world. Let us tell all of them at -once that under no 
circumstance iIi. the guise of watching the strategic places, India will come 
under the control of any such League of Nations. So that we may be watched anif' 
looked after and policed by England and Americans, let alone the little New 
Zealanders and others. Well. then I also ask have we any voice in any part of the 
world? It will be said that like ourselves every country is making huge sacrifices. J 
admit that every country is doing something a..nd is incurring heavy debts, and 
some of them are making heavy sacrifices, I admit all these, but they have got 
one /Zl'eat consolation that they are defending their country and their Empire,. 
that they are defending their riches, while we are defending our poor country 
and helping others also. At the end they will combine and make some money 
from outside their own respective countries. Brit what opportnnities are pro-
vided for Indians? What would be our condition hereafter? Thav is wbat I 
Ill'rk 1.b~ Honourab}e the Finance Member and the Treasury Benches ~o tell 
D,e as a business man. What is going to be our condition after the war? With 
all the sacrifices of men. money!: nnd materials. what is ~oin  to be' our future? 
How aTe we going to help us to recoup all this as also tne money lost, 1io~ are 
we uoin!:t to maintain our position as an equal among the of.her nations pf the 
world after, having made so much sacrifices? Are we ever 1Z0inj.! t.o improve the 
ronrlitio:n of the masses in this country? When we referred 'to the sterHng 
·bnlances l in~ idle in England, we were told that We would lZet machiner'v after 
the Will'. :Rut, Sir. what we need the most and l11'a-ently all: soon as is. posFlib]p· 
is to nrovitlc somp.thinl? fo'!" 'OU1' ma!'lses who IU'e starvin(!. We want' imnmve<1 
lumcnH.l1l'J11 facllit.ieR first. In how mAny viUaa-es tlowe find 'P11re d";nldnti' 
WAfer' It;F! well known. to thp. world nt tar!.Ye thnt India. mostly still an 
n/!1'i"111hl'l'al COlllJtrv. the I!1'GBt mBjorit.v of llE'onle ~ nnlv in nnRstiibl'tT a.nd 
!l:T,iRll ma~ aJt.hough th .~ all hanpen to be limnan bein!!,B and tl1nt. vet. our 
flnvf'mment hn,-I' not. h'een Rh1£' to p1'ovide them wit.h 'Pure drinking "Ate,.. 

:: oS 
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.and Ilry slWitlll'l alTangements. Leave as~de schools or education let us 4ave 
~  'dVtlry village pure dpnking water' nISt. ~n l ~ 1'1Ior11S VI liLlt: 
.country. there are not sufficient lIrigation schemes even whtlL'e large meUl-
,iJers of our !Dasses are . dependent on . agricultural produce. 1 W1Sll W 
,submit. ~hat it is ~eall  high time that our Treasury .bell~ne  took s~ s ~ 
'prevail upon the powers who are more powerful th~ the Uovernment ot this 
(;ountr,y and implt:ss upon them ~hat  people of this country are determme.d 
.tu tahe part in aU questlOns that are gomg to aIise after the war to unprove then 
(londltion. In fact the Government of India should come forward a.od tell 
Lha l)ritish Government that unless and until we can assure the people that some-
.thin,r can be done for them, they will certainly be most discontented, after all 
ilie ~acri ices they are making for war and for the United Nations. It is un· 
doubt-edly wrong, unfair and unjust on the £art. of the United Nations ,to leave 
out India and consider about reconstructions in regard to their own mterests 
and their own countries, I really suspect whether India, realiy, comes into the 
JlicturE:. at all when reconstruction is considered. The other day, I read about 
die arrangement made between America and Canada about the debts. The 
,l.Irrnn"cment seems to be that because Canada· and America have simila.;:' 
robl~rns in this war, both wele seeking 'to avoifl the creation of uncollectljoble 

and trouble breading war debts and the AmericIID Government believe tDat the 
:Ilitiative of a constructive plan was already overq,ue, So, I submit that what-
ever may happen to other cou,ntries, the finances and the position of India must 
. be pllt right. . So far as our commerce and industry are concerned, we ought to 
have 0pportunities for developing the sallie in the way we like. In fact I should 
"ay that Government ought to have two or three Committees to look ·after this 
lecom-truction of India's including debt and commercial position as well as 
Industrial position. If you have no faith in the Members of this Assembly who 
are representatives of the people, by all means avoid them, but have men of 
~ our choice provided they art> capable and honest and consult them, but you 
reusL de. as all nations are doing we cannot allow the position to remain as it 
is existing now, But you must have, I repeat, separate "-committees appointed 
for the war expenses for future consideration of debts, and for liabilities which 
we may be asked to pay, and which we must not agree to unless fUlly considered 
as to whether they are fair and wise, and, above all, whether we shall be in 
a position to pay that considering th~ condition in which the people of this 
eount;:y have been Rnd are at present. I must say that the prosperity which 
Ire see in our Budget figures at the present momen~ is due to the enormous 
amount of taxation--:-from illco~~ ta  super-tax, surcharge, excess profitbtax', 
-and the Railway Budget. My Honourable friend, Sir Cowasjee'-J e4angir put 
down the figure income tax, etc., at 75 crores. I do not agree with him. In 
the first year of the war there was nothing of the kind; it may be that in this 
'yl>ur ~nd hereafter you may have something more but this is not gains to be 
yom' lllcome after the war. In the like manner,. you are not 'going to liave 30 
,erores surplus in the Railway Budget. We knew very well the pitiable condition 
of th3 railway financ,es just before the war when we had to put obstructions in 
the way of Road Transport development. So, if you really take into account 
the fact that as soon as the war ends you are going to lose nearlv 70 crores on 
aMount of incomectax,super:tax, excess profits tax, etc .• and' 30 crores of 
railway surplus, where wiII you be and how are you going ,to make it up? It 
mlly be said that. war expenses may be reduced. Quit.e right, they may' be 
l'ednc£,d, But, on the ~ther hand, what will be the actual position? There are 
now two million of people se1Ving in the Army. What, are you going-to do {or 
tl;lem? Then, my Honourable friend Mr. Jamnadas Mehta, who is not here at 
res~~t  said t.hat there are Rbout two mUlion people workine; in orlrnho ~ and 

ml!llIt.JOn factories on war work, and, ·if r m!l-Y be permitter1 to 8'Ilv so .. If is 
1~ l re.asonabltl to assume that. there are Another one million ab~o .bed in the 
a~ous mdustries wliich are only.maintained because,Qf the war. What are you 
~om  tn do with 'aU these men'? . .,' 
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It is onl;r fair when 1 speak about these men. that 1 should ask the G9vern-

mem. to give us an assurance that these workshops, munitions factories and 
other industries which are helping. the Government in their war eftort& will 
ccntilJue to work. Have the Government worked out any scheme under which 
the~tl works will assume a permanent nature, or are they going to last only for 
the duration of the war? Many of the undertakings that have been starred 
by ·the Supply Department are &ood, but I am doubtful, Sir, whether they ar ~ 
being e!!iablished in a manner which will become. permanent. I would not 
mind, Sir, if you grant more money so that these undertakings are made permll.-
r:.ent and we may have some consultation that our people in the industrial cirole 
will continue to be employed even after the war; We should' not create Gov-
ernment or semi-Government agencies to. compete with Industrial people and 
their working. I shudder to contemplate that as soOn as the war ends so many 
millions of people who are employed on walT won. will go -out of employment. 
Many c:f the industries which the Supply Department have organized and are 
cFtablishing and the work which they are carrying on is, in my humble opinion, 
'really very good, and, above all, I must admit that the financial check thai 
hUI! been applied in the Supply Department and in. the ·Food Department is 
also ,'ery very good, but I will cp.rtainly say, Sir, that 1 do feel tht there is not 
the same amount. of check-nothing compared to check which is applied in the 
Supply, }'ood and other Departments-in the Q. M. G.'s ~ lrtment. But 
I know, Sir, there we cannot do much, because they have got powers to mak€' 
these purchases only in emergency and in such circumstances it is difficult to· 
do it,. What I really want to say here is thQt when the financial cont.rol is ;;0 
very good why should not we try our best to see that whatever help we give ". 
a.t present for organizing industries should, as far as possible, be permanent and 
that f.mall industries he put on permanent basl~ and people must be elwourageo 
and allowed toO l.eep them up. ., 

Then, Sir, I pave got to make some remarks as a businessman with regard to· 
the COD1IIlerce Department. It has been the cry of the people that the Com-
uwrct: Department of the Government of India have not been able to do whcl-t 
the Couuneree Department of various other Governments have been able .to. 
do in the shape of appointmg trade commissionen3, in the shape of entering into 
treutit ~  in the shape of resorting to retalia.tion where it became necessary in 

. "iew (f 1,he attitude of other countries toOwards it. I ask the Commerce Depart-
ment \vh",ther they are going to alldw into this country ,the free import of all -
the urticles that you are now taking from them. In 1937 we were forced to 
have l'(!course to asking the Government to put some duty on the import of 
",heat I When this is the position of this country what is our Commerce pepart:--
ment doing? Sir, I have before me a copy of the Illustrated W 88k.ly of ndi~ 
1~ . There tU'e some ho~ ra hs in it: I ind Sir Romi ~od  photographeQ 

";\ h,m he was going to the International Conference; I find my Honourable 
friend. :Mr. Pillai, going for British Trade Agreement, and, then, Sir, I also find' 
that there is a dear friend of mine, Mr .. Dawood Nosur Mowji, going to the 
Belgium Congo where pigmies reside. I wish th& Honourable MeMbers on the 

,';l'rNlsury Benches would see these photographs so that they may have some idoa 
as to what· Indian people have done and are doing themselves. But how a~ 

. they cloing it? 'I'here is no Trade Commissioner for them, rio Councillor for 
.them, 110 Army, no Navy, no Bank, no Insurance om a~  no Shipping Com· 
pany, nothing wMtsoever. I ask, is Commerce Member going to foUow that policy .. 
Or, are tlieyplanning any scheme as to the future demands and how 'they 
should proceed? I understand that Reconstruction -schemes are heing discus-
Red and that will be under a special portfolio-I do not know who is going to be--

-the member in charge. But I insist, Sir., thattha.t should be under the Con!-
merco Member, who should be responsible for commerce 3DclindnstrieR Rnd wl1o.-
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should see that the commerce and indu~trie8 o( this country shaJJ. maintain jtll 
position iu the world at large equal to what people of other Nations have done, 
All countries are and have been fighting for their exports and we ought to ~o 
the same if we are to be of any real use to the people of this country. 'rhey 
7l,ust have in the Commerce and Industry Department a number of special offi-
cel'S &tudying the position of the Indians before the war, during the war and 
hcrea tt~r  Ap.d if all these things ,are not being done, I assure you, Sir, that 
we will not be able to pave ~ur way in the civilized world over-laden with debtb, 
amI after having made all these sacrifices, and after millions of people having 
devoted themselves to the cause of the United Nations and the liberty of 
India. 'l'hese things must be done, But what do we find over the last six or' 
twflve months? Special attention is being given to all these things in other 
parts of the world. Great Britain, whose ~r  Empire was at stake aboUt'lit 
years ago, or at the beginning of the war, can afford during this great war ~.o 
look into these questions, lIow can we justify ourselves in not being able to' do 
anything or only appointing one or two officers? What 'has my Government 
done? I have not heard anything from the Treasury Benches of what is going 
to, be our future. You may do what you like, but what is going to be our posi-
tion. In the midst of this great war, not only is Great Britain doing some-
thing, not only is America doing something but we find that even the colonial 
people in East Afriea and other places want to create monopolistic associ&.-
'tions, Very recently, about four months back, they tried to form an association 
like the U. K. C. C. and thev are planning how Indians can be removed from 
that colony under the pretext" of the war control of goods, prices and abo ~ all 
distributions as if Indians already established there were not co-operating. 

Sil', u deputation waited on !he ComII\erce Department and also on ~e 
Overseas Department, and I am glad to .say that It was felt that s m~athetic 
considt!rllt,ion would be given. l'he care With which they heard our grIevances 
mad~ me believe that they would stand by the rights of the Indians, rights 
1\'hi"h they enjoyed for years. Not only that, but they are entitled to have 
equal rights as anybody else, if only on the score of this war that those who 
have saerificed everything for this war shall have equa! treatment. 

]o'illal1y as I have little time left. I shall say a few words with regard ro the 
rOliition of Indian Seamen in our country. 'l'he other day I pointed out that 
there all' 12(1,000 Indiall seamen in recognized &eamen associations. There has 
bt-ell legislatlOn with regard to the protection of the rights of labour in our coun-

'try and I congratulate 'my friend, Mr. Jamnadas Mehta and others, who, ill co-
0l'l'l'ation with ~ be Honourable Member of the Government, have been ahle t.o 
get sOllie redressef, some wrongs put right, and much needed dearness allow-
ancel!. But, Sir, while on the one hand this is the position, I really eX)Jeded 
mS' fripnd Mr. J nmnadas Mehta to be the champion also of .'the other class of, 
labour, 1 mean the Indian workmen, the Indian seamen. I have verv seldom 
heard him say a word about them. I have heard him speak elo uentl~  with 
regard to the railway workmen, and I think he has succeeded in melting down 
my friend Sir Edward enth~l to give them something like free food supplies 
ii possible. _ 

. . 
lIr. lamDad .. M. Mehta (Bombay Central Division: on ~ luhammadll.n 

Rural): You induce him to give food and other necessaries free and I shall be 
~~  I 

lIr. BOOBeblbboy A. LaDjee: Bir, I should be only too glad., But what is 
tlie connition of our Indian seamen? May I ask our Government whether any 
Hc;uourable Member is able to tell me what is the condition under which they ' 
are employed? No rules exist about them. Unforiunately, many of thetii 
bappt'n tc. be Muslims. I am, far from introducing the communal aspeet., bilt 
80-90 per cent. happen to be Muslims. The Captain of t·he ship can get hold 
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of a 1'11a[. and regioter him. The 'only, thing that is provided for is that he muat. 
be brought back to his country. There is no bmi~ to the hours of work. Then 
if he be,comes ill, or meets with an acoident, the Honourable the' Captain of 
tho shIp or the Mast-er of the ship, -can put him down at any port. 'lne only 
responsibility is that the compauy will find mma. passage when available, and 
it may UE:. after six, eight or twelve months. 'l'hese 8re the people about whom 
,you often read. Very recently you ha.ve heard that in one of the convoys which 
waa attacked by the enemy, thirty Indian seamen were on raft-ers for tlurty days 
Slid, reached one of the porte. of America in -a very very poor condition. Th~8 is tpe-

:ri"k they are- undergoing and. what is my Government going to do about them, or 
what has it done? The other day when 1 asked a question, my frieQd, Mr. 
T. 'B. Pillay, gave some reply- I did not challenge him then but I do say that 
: there art: rules iaid down that when they, come into port they are supposed to 
-get their pay within tbree or six da s~ but they do, not get anything for three 
'or six months. Yest, we have a Shipl>ing Master, an Indian, very sympathetic 
to tho ~ .men I Sir, many of my officers are very very sympathetic and honestly 

-Qnd sincerely they are. But what powers have they got? Have they any 
power to call UpOil the Shipping company to, make good aton'Ce the payment? 
'Have they the power to write to Government or the Royal Indian Navy to pay 
them? No. You will find hundreds of these people coming into ,port in this 
-('(indition after being rescued without having got any wages for their honest 
work. The Commerce Deppartment are not a bit' concerned how many hours 
they hays had to work, whether it wa" six, eight or twenty-four hours, ' and 
whct.hf:r at day or night and under what -conditions. Commerce Department is 
not concerned whether tpey work for ten or twelve or twenty hours a day. 

'Commcn',e Department is not concerned whether they are thrown out at any 
:por\, sick, invalid or otherwise lying there without any "pay. They are only 
-concerned that t.he shipping master is a. very sympathetic Indian gentleman-
probably he is a_Muslim als<>-I do not know-and that he certainly and sincere-
ly desires to -help: but he has no power whatever. The worst thing, is ~his  

'that these people are making such sacrifices as our soldiers do: probably my 
friend, ,Sardar Sant Singh, may say that the soldiers are doing lUore and my 
friend, 1\11'. Jamnadas Mehta, whom I do not see' in his place now, may say 
ithou~ the workmen you cannot carry on t~e war; but I say that without the 

: SLamen you canllot go on with your nav-y. What dearness al1o an~es and what 
, hour" ol service do ihey get? Nothing whatever. ' No representation anywhere, 
not 011 the I.abour conferences, not on i,he Government, nowhere whatever, 

.• .\l1d I am very sorry to say why this is so. Again, I am sorry my friend, the 
Leader of th(> -El,llopean Group is not h~re  do not want to make any in-
~inuations but it is because they happen -unfortuna.tely-to be connected with the 
mC'rcnntiJe marine which h.appens to be always and predominantly under the 

- Europeans, including the British shipowners and the foreign shipowners includ--
ing Italians arid the Germans;' so far as tha.t avenue is concerned neither Mr. 
Jamnadu!' Mehta nor my other friend who talks for 'labour will have any oi t~ 
t1 i ~rc. 1 may be excused for sayirig it, but it is the white man's sphere of 
~r. hll n c . We can do notbing about it though they lI.1'e'India.ns-theY sa.y they 
are their employees. But they are entitled to make themselves heard though 
they may happen to be connected with shipping companies,. In 1935 when 
1 went to the League of Nations, I went as an employers' delegate. I ~tudied 
the question both of labour and of employers and I felt it very much that even 
in England an attempt ,vas made under the presidency of no less a labour leader 
thAn Mr. A tlee ~o make a discriminati~n between the hours of working and pay 
and food rations between Indian seamen employed on the P. & O. ships and 
otfl<:>r "hips ~oin  to the east" and the Europei\Jl crew. But fortunately at that 

, t,ime tIlp other lobour limder .. ioimid me. though I was an emplovers' ·deleo-ate. 
t,o make on. representation in the House of Commons, and that old le~er  
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_\fro Lansbury, said "We shall not allow thill discrimination aJllong "labour", A 
dt!putation was taken but 1 did not_ see the India Office anywhere nearabo~ta. 
_Indian, seamen are not Indiap-to that office-they are Khoda ka mal the~. 
_are !l.lways God;s People because they are on the seas-they are no~ living in 
India t.hough thdir children are here; but the Government -has never taken any' 
interests in them and we -have not heard a word about it. Whether it is com· 
,mArce or industries, overseas, everybody outside India is the care of a certain 
department with which the people on the popular side have never cared much 
-about-t1!ey are left to their own destinies. I have invariably seen that and 
it has been -my unfortunate experience that so far as the commerce or industry 
or trade outside and the employment of Indians overseas i!> concerned, it has 
not been the care of my popular friends, except I must admit on one occasion 
whell I W8S not _ a member of this House, when Mr. Jinnah, Leader of the 
M u,:lim League Party, did in 1934 speak very strongly over this question; and 
-a.hove all we had that great man whose loss we always regret, Sir l'azl-i·Hu8sain 
so long as he WB;; Member for Indians Overseas"_,,. _ 
Sir Jlwiwmad YamiDKhan (AgraDivision: Muhammadail Rural): May 

I just ~mind thi:l Honourable ~e~ber "hatjI.l 1939 when a Bill was first intr~
tluced _ after this war started, It IS the MuslIm League Parly who opposed l' ~ 
amI ,,"nnted t,hat that Bill should. be circulated ; hut it was rushed through in 
-spite of Muslim League,.Party's amendment; al~d if onourabl~ Member 'Yill 
eare to look into the debates of 1939 well, he WIll know tha.t this popular ![Ilde 
did everything, but it was defeated on account of Government and certain elected 
lrf<:mbers as well as ~he European Group joining hands.· -
Kr,' 8in~ A. Lalliee:  I am very glad to hear' that' and I _stand cO:1"ect-

-ed and I co~ ratula te my friends; and if I have saJd" anything they do not 
dCl'Icr"e, I ani sorry for it. But I appeal to them and to all Members and to 
tbe Government that they should take into consideration the position of Indian. 
-O.'·E!l'SCIloS all round and I assure. the Government that these people of this 
~ountr  are also making sacrifices and are with t4em full:r in their war efforts. 
Welmow it. is 110W not only their war effort: it is our Will' effort. I always 
maintain that we cannot have freedom unless we fight for it and make sacri· 
ficef-;_ And I arnof opinion that ,after numbers of these people, who have made 
.. Silcrifices. come back they will claim as their right and the Government will 
ha-..-e to yield it as then-right; and the sooner they agree the better. But even 
-now if they are not going. to agree, then I say it is very very wise that they 
-do not make any pronouncement which would embItter the people's feelings. 
This feeling has existed for some time now that any prqnouncemenbi by·responsi. 
b ~ peovle in England go "to our hearts -much more than anything else; and Jf 
you J'ealiy want to imbibe in the hearts of the people good will for !loll, specially 
for the Hritishers who have been-working with us for 150 years,we must tell 
-theDl that in all their pronouncements-they must in fairness consider Indians 
as equal part and parcel of themselves, and in any arrangements or pronounce-
ments they make in regard -to the dominions nnd colonies 
they should consider India-··· as an equa.) partner." I do not 
want. to-create embitterment, but I would point ont here that, I h ~ 
-the IiJ1lIIh-ated ~e l  ~  India he~ in which Ifl.nd the Coronation Day picture 
produ'Ce(! ~hen. HIs ¥aJesty the iKlDg Emperor received -t.he premieps of differ. 
ent dommlOns, mcludmg New Zealand and may I say, Rhodesia? I do not know 
v;hflreRhodesiai::. except that it ill in South Western Africa-these gentlemen 
have muah more rIght than any of us here, although our saerificE'R are far greater 
anll perhaps we ha ~ been better rien~s to England." • 

I think the HonQ.urable the Finance Member hn.s done_ his level best-to_ plact', 
Cl'fOle lis the position in which we 'are situated; but I do hope that. he will form 
.-at l!,ast two or three or even four committees for· dealing with these -different; 
1lt b ~t~ one for ·sterling, one for war expenseg and so Qn: _As regards Ilterlin .. 
! de;, :ackn9w]edge tha.t t-here are certain provisions to be made for the ~m lie  
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that Gl"t'st Brita.m does send to tllis COUIJ.try: But you have Dot made the allo-
cation-it is not our fault. You have geen bUy'ing many things from meric~ 
lor which you did not give us an] price; and when I sa.y that 1 am .a. creditor, 
you say that America is the creditor but you do not give Us the lense-Iend condi-
thns or particulars ufo purchases and their prices. I I!ay you you give them to a 
small at! hoc committee of four or five persons, or if you prefer give it to soml.: 
of j'our own Executive Councillors and let them make' a pronouncement lUi 
Indian:; that they have satisfied themselves on these questions after going through 
all LhE'j;e things r,nd that they will watch India's interest as the people of other 
countries are doing for themselves. 

Kr. T. S. Pillay (Government of India: Nominated Official): Sir, I have 
listened with very great interest to the various suggestions made and also the 
helpful criticism advanced, in regard to the subjects that have 'fallen to die' 
responsibility of the Commerce Department. If I make certain submissions to· 
this House" I do not want to be understood that it is in any ~ood of .. elf-
complacency. It is only with a view to place certain aspects of the problemi:i 
which/ naturally the Honourable Members would not. have occasion to know; 
and it is also with a' view to explain certain characteristics of the problems tha~  
are always before us; so that Honourable Members, when they want to plsct:) 
any BOrt of suggestions before us, may know the exact nature of those problems 
that are confronting us from day to day. My Honourable friend, Mr. Nairang, 

1 followed by Sardar Sant Singh and by Mr. Muhammad Nauman, 
1'... made a plea that the Commerce Department, in its policy of ~llottin  

a quota of newsprint, should not suppress the vernacul.ar papers. May I fRY' 
that the policy of the Commerce Department has been, ever since the imports ·of 
newsprint became very short, t.o see by' various methods t.hat the smaller news-
papers are given a chance to continue in circulation. Sir Muhammad ~iTl 
K?an, ~ho made a point about consulting non-officials a~d ~o~. ~ i~ial opinion, 
will be mterested t01mow that from the year HMO, t,he Commerce Department 
has held various consultations with the newspaper interest.s concerned, and it 'is 
only with theit full consent, including the Indian Languages Newspaper Associa-
t.ions who represent a large number ~  vernacular papers, that the ario~s mea-
sures to conserve the short supply' of newsprint, so as to· make them available 
to the largest number of newspap'ers have been taken, I think I !lm right in 
saying that almost every measure and every step' that has beeu. taken, lIa!' 
!'ecelved . the full concurrence of the newspaper interests concerned. Here Ilt 
least, I hope, Sir Muhammad Yamin Khan will admit that we hav:e t~ en pro?er' 
advice which he has accused the Commerce Department of not takmg J,n adophllg 
the various control measures. 

The three chief points which the speakers on this point made were that the 
'policy of cutting the quotas to the barest minimum, the policy of raising 'thEl"" 
prices of newspapers and the policy of raising the advertisement rates' ares') 
calculated in their cumulative effect as to keep out the smaller vernacular news-
papers. It is our contention that these' three methods should serve in the lon!( 
run to keep the vernacular papers in circulation rather than snuff them out: 
I may e ~lain this in a few words. The first policy of cutting the quota of 
newsprint has been dictated, as has apparently been admitted bv all Members 
of the House, by pure considerations of supply. Tht;! imports of ~e rint have 
become less and less, and we have to see to it that. the lesser quantities available 
are evenly distributed. The first policy adopte$l so far was that the newspapers 
should be allotted proportionately less and less quant.ities of newsprint than thdir 
actual consumption in a certain pre-war 'Year. It has no~ been realised that. 
if you go on proportionately cutting short the quotA, a point may be reached 
at which the smaller newspapers may not have enough tonnage of tIewsprint ta 
keep their. papers in circulation. Therefore, I am in flo position to state that 8. 
'policy has been adopted under which the smaller newspapers. will not be~ the 
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. same amount of cut.as the larger ne s a e~ will have, taking ipto a ~ th~ 
stocks held by the various papers. 

JlaulaDa Z&far Ali Khan (East Central Punjab: Muhammadan): In thU; 
connection may I ask why Government have put a bun on the acquisition of 
newsprint from what is called the black market? Where is the neces~it  for it:) 

Ilr. T. S. Pillay: I am coming to that poinY. I was on the pomt that a 
policy has· been adopted under which these smaller newspapers, consistent ,.vith 
stocks held by them, will be allowed a certain minimum quota whi.ch we .bebeve 
will li{lep them in circulation. Incidentally, I may answer the pomt whiCh h~  
been raised by my Honourable friend. He asked why Government by an order· 
prohibited the buying of newsprint in the black ~ar et. I do not know .~hetb.l~r 
any justifioation is needed for defending a. policy which sought t~ prohibIt pur-
chases in the black market. But the point is this. When we are working the· 
distribution through a system of quotas, unless we see that the man who receIves 
the quots, which more or less corresponds to what. one may call his ration, takes 
!hat aIDounf of newsprint and that amount only, then I submit that no s st ~ .  
of quota, ""'no system of distribution will work properly if the man who receives 
the proper quota from the proper authority goes and buys, in addition to what 
he has got, something in the black market. It is fOl' that reason that this sort 
of purchase was prohibited. There is another cogent reason. It is the intention, 
of Government to· see that tlIe available supply is so rationed out as to keep· 
as large a number of newspapers going as pessible. In pursuance of this o i~  
it m.sy be necessary to take hold of the stocks in the hands of dealers or to regu-
late the distribution of those st~c s in such manner as to conform to this poli·!y! 
If purchases of the kind as my Honourable friend adverted to; are not rohibit~  
I submit this policy cannot be properly carried· out. 

The other point which was made was that the prices of newspapers have bee,n 
raised-and that will squeeze out some of the weaker papers. It has been pointed 
out to us. that the competition from stronger papers ,,,ill be very strong and that 
the stronger papers who hold large stocks can . afford to squeeze out smaller 
papers b;y eyen selling their own papers at lower prices, and it is necessary to 
see that some sort of equalisation for· smaller issues will have to be ll1!ld. by 
some Bott of statut<>ry order in order that smaller papers will not be in 0. position 
to go out of circulation. 1£ owing to the shortage of newsprint a sIIlall paper can 
only have a daily issue of two pages, then a paper like the statesman which 
is a stronger paper can issue four or six pages and charge one anna. I submit 
the smaller paper will soon go out of circulation. ' It is for that reason I think 
the Commerce Department is convinced that it is necessa~ t~ raise the price of 
newspapers. Then,again, take the case of advertisement charges. In these 
clays, if the advertisement charges are not raised compulsorily, we believe that 
the-stronger Fupers will be able to compete with the smaller papers at lower· 
TRtes, and the smaller papers will be squeezed out. It is for that reason that it 
was said that the policy of [ncreasing the advertisement rat-es will have to be 
followed more or less by all the newspapers in this country . 

. Mr. E. L. C. Grit (Bombay: European): 1£ I may intarrupt my Honourable 
friend for .u while, I understand that the order which has been passed in respsct· 
of rn.t-es is a compulsory order, which to me· is in the worst interests of the· 
papers. r would ask him whether he would be prepared to amend that ordor· 
and make it an enabling order and not a compulsory orner. 

Mr.· T. S. PUlay: I have nothing l~ore to say on that aspect of the case, 
I believe ag:!lin it was adopted at the i.nstance of all the ,associations that did 
make a point that. unless t.he advertisenfent rates were raised uniformly by all' 
newspapers, competition would work in such a mlmner as to bear more harshly 
on their weaker colleagues. It is for that reason, I believe, we have adopted· 
tbe principle of compelling .'1 rlJisiqg of the advertisement. rates after a cert:lin j 

period. . . 
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I hope I have succeeded in showing how the methods adopted.8o far m deahng 

with the short supply of neV{sprintare calculated, in our opinion, to keep the 
-smaller papers in circulation. . 

I now come on to the connected topic of import control. Mr. Gwilt made a 
very valuable contribution, if I might sa.y so, in regard to the administration of 
import control, hi~h according to him will save certain inevitable .delays in the 
-departments of administration in tlie Secretariat. I may say that I have pasiled 
on a copy 0] his speech to the Chief Controller of Imports and I am sure he 'vill 
pay every consideration to the suggestions he has D;lade. We have recently 
strengthened the Chief Controller's office. ·l understand that the Chief Controller 
of Imports is arranging to issue a pamphlet which will.give information of the 
type which Mr. Gwilt wanted, stating the authority to whom a businessman h'£c; 
to apply for licences. and stating the conditions under which generally. th;'Je 
iicenses will be granted. I also understand that possibly very soon, a sort fIIi. 
Information Officer will be attached to the office of the Chief Controller of Imports 
'who Will be able to guide his customers to the various authorities concerned. 
'We have alSo taken steps to strengthen -the staff. I believe instructions have 
also been issued that all the receipts must, a8 far as possible, be handled' at the 
-earliest moment .!lnd at the highest level in the office. While speaking on import 
control, Mr. Gwilt also adverted to the question ·of the prices of the imported 
commodities. We do admit, Sir, that so far.·no regulated system of control of 
prices of imported commodities has been adopted. I understand that the D. G., 
I. M. S., who is interested in most of the essential medicines that are 1>eing 
now imported, has got a scheme 'under consideration,' under which he proposes 
to make a list of the most essential'medicines that are coming into this country 

. and to tryout a method by which he caD' regulate the supply not only to the 
most essentiill users but also to have it supplied at most. reasonable prices. When 
'that scheme comes into force, I am sure, many of the points made by Mr. Gwilt 
will be met and that his own scheme which, I believe, be has handed over to the 
Education, Health and Lands Department will receive Government's best consi-

·1ieration. . 
Whilt> on the question of prices, I may advert to one or two remarks made 

:b;V other Honourable Members. I believe, Mr. Anthony made a very strong 
point that there are no regulations in this country which will punish profiteers to 
thE' most adequate extent. Mr. Jamnadas Mehta made the same point. There 
were etbers who made also similar points. I understand that a scheme is now 
under consideration, under which the penalty clauses of the Defence of India. 
Rules' will probably be made more severe in regard to profiteering and steps 
'will also be taken to penalise adequately, profiteers and hoarders. When tlese 
ine s~res come into operation, we hope that many of the complaints which are 

-now being levelled at the Government of India, -MIO are even being accused of 
conniVing at the action orprofiteers, will be removed. , . 

I now come to a third point which is also connected with this,. which was 
ulade1}y my friend, Mr. Deshmukh, who ,is not in his seat.- ~ made a point "-

·that. the Commerce Department never pays any attention to agricultural prioos 
and that they are anxious to please the industrialiSts. I only wish to draw his 
attention to two facts that happened quite recently. . As soon as the G<wernment 
of India apprehended that the· prices of short staple cot·ton are likely to fall, he 
will recall, that the Government took !teps to establish a cotton fund whose 
primary object was to see that the short st'lple cotton prices do not slump. 

a~n  as soon as the continental markets for groundnutswere lost, he. is aware 
that'various measure!' were taken by the Commerce Department to see tb.'lt t.he 
groundnut prices do not unduly fall and to see that the. prices paid by His 
Majesty's Govemmentare fairly reasonable and also to build up 8 fund .which 

'\Was intended primarily to benefit the groundnut . cultivator. -0 
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• Now, Sir, I pass on to the problem of standard cloth whioh was· bri~tl  
referred to by one or two Members; I 'gave a full account in regard to thia· 
matter ontha . motion which-was moved by Honourable Mr. Sarker about the 
food situation. I have only to add that the point made by Mr. J amnadas Mahta.. 
that steps should be taken to· see that labour, especially industrial labour and 
railway labour, are adequately provided for by making separate allotments, if 
necessary, for these· homogeneous groups, has been accepted in principle; und 
very shortly, a scheme will be put into foree under which the railways will be 
put in a posit-ion to supply standard clotl.l to their own labour. 
While' on the subject of standllrd cloth, I shall very briefly refer to the point 

made· by Dr. Banerjea that in the constitution of eommittees by the omm~tt~  

Department consumers were not represented. I may state that the Central 
Standard Cloth Panel, whose primary function is to pr6cure the manufacture of 
the requisite quantity. of standard cloth, has on it four members who have IJeen 
specifically Dominated to represent the interests of the consumers. Two members 
of the 'panel are Honourable Members of -this House. One is a distinguis!ldd 
member' of an. Indian State and the fourth is also 0. representative of the COD· 
sumers. We have also advised the Provincial Governments that their Advisory 
Committees, which will be set up to advise them on problems affecting distribu-
tion, should have adequate represen'tation of consumers. 
I·shall. now say a few wor.ds about the export'policy of the Commerce Dep'lrt-

manto ...• ' 
JIr. Pr8liclenti (The Honourable Sir Abdur Rahim): The Honourable )Ip.mber· 

can continue bis speech after . lunch. .' . 
The .Assembly then adjourned for Lunch till Half Past ~ o of the Clock. 

Th.O Assembly r~ assembleda ter Lunch at Half Past Two of the Clock •. 
r~ Heputy President (Mr. Akhil Chandra Datta) in the Chair. 

Kr. 'r.S. PWay: Mr. Deputy President, Sir, before' the House adjourned 
for lunch I was referring to standard cloth. I mentioned in answer to. Mr. 
J amnadas Mehta that we have made arrangements wherever practicable fol' 
,R.ailway employees to be· supplied with standard cloth. I may refer briefly to· 
the charge made 'in this connection by Dr. SirZia Uddin Ahmad that the cotton· 
textilo;} industry is primarily resPonsible for charging profiteering prices. Sir, 
in th.~ problem of retailed. prices of cloth there are many factors thathsve to be: 
taken into -account. I ani not here holding a brief for.the cotton textile industry 
. but I should like· to say that in all our negotiations with the cotton. textile 
ir dustry for the manufacture of standard cloth for the poor, we ha.ve received. 
more than ample co-operation by -the representatives of" the cotton textile indus-
try who met us and they were most willing to meet us in solving .the problem!' 
that faced us. . 

Before I leave this subject of c.otton textile industry, I should like to· refer" 
briefly to the point. made by Mr. Hooseinbhoy Lalljee in this_ connection. He . 
said that the Commerce Department has not done anything at all by way of' 
appointing. Trade ommissi i~rll and others in foreign countries to look after" 
the interests of Indian traders. Even during the peribd of war, when circum-
st.nn ~es and conditions are quite out of tune,the Commerce Department have: 
appointe-d Trade Commissioners in Canada and in 8c t~th America. It is not. 
entirely cOtTect to say that the Commerce Department have completely left 
thcmterests of Indian trade unlooked for.in foreign countries. 
I now tum to thepolicY'of exports followed by the Commerce Department. 

As far Bs policy is concerned, I have explained briefly the policy of the Com-
JDerc& ])epal'tment on a non-official Resolution moved by my HonQurable friend, 
MauIvi· Abdul Ghani. I need not repeat it here. I ·can only say in answer' 
1;0. Hr. Sir Zia Uddin Ahmad who said that allllOl"ts of licences were being granted 
by back-door methoda. that there are no hackdoora taihe r.ominerce.~e art

• 
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ment. The Commerce Department is located in the North-Block and the 
doors are wide open tQ all concerned. There is nothing shady about our export 
polioy. 'l'he policy is known to all and briefly it is ~at we t.ry to aJ1ol!'. the 
export of only those commodities whicp, we can spare m the present cond~~ous 
,and thost commodities which we ought to share in the present war condltlOQS 
with the United Nations. ' 
I may now turn to my Honourable friend, Mr. J. amnadas. Mehta who refer·" 

red to the activities of the U. IK. C. C. and my lIonourable fnend, Mr. Shahban 
alsC) made some remarks about the activities of the U. K. C. C. I wet to 
state categorically that there is no shrouded mystery about the activities of the 
U. K. C. C. The Government of India have made as late 88 the 6th August, 
1 4~  a very detailed statement of the operations of the U. K. C. C. a~d also 
in answer to a short notice question by Mr. Jamnadas M;ehta, they said that 
th ~ Government of India are keeping themselves fully in touch with the 8 ~i i
tin!) of the Corporation and are satisfied tha~ their. activities have. n?t so faT 
been 'conducted iIi. a manner from which a dls19catlOn of the eXlstmg tradt'> 
-channels may be seriously apprehended. My Honourable friend, ,Mr. Jamnadas 
Mehta. asked me whether I have anything further to report in regard to the 
U. K. C. C. I have only to report that the Government of In.dia ar~ kept close!y 
in touch with the operations of the U. K. C. C. and the pohcy bnefly stated In 
answer to the short notice questions to which I have just referred is being 
maintained. 
Sir, I now come to the question of Indian seamen which has attracted con-

sid(,rable attention during the debate on this Finance Bill. My friend, Sir 
Abdul Halim Ghuznavi, drew the attentiC).tl of this House to the condition of 
Indian seamen ut Calcutta. T must say iIi fairness to him that he did admit 
that there are several improvements made in the conditions of, Indian seameD 
by the efforts of the Commerce Department. He drew attention to certain fea-
tures, 'su'Ch as, the provision of a prayer room and certain other facilities fol' 
the Indian seamen. As far as 'I can recollect, in the new Shipping offiee there 
is a provision for a prayer room. It is probable that it is not adequate. I am 
having the matter looked into and if there are any further improvements that 
could be made they will be made. -
Sir Abdul Ba1im Q-h1lZ1laYi (Daccl), cum Mymensingh: Muhammadan Rural): 

"There is rio prayer room. ' 

JIr. '1'. S. Pilla,.: We have also noted down the various other suggestions 
'tDade by Sir Abdul Halim Ghuznavi and we shall try to adopt them as far 8S 
practicable. 
My Honourable friend, Mr. Hooseinbhoy Lalljee, who, I am sorry to find, is 

no£ here, referred at considerable length to the conditions of service ,and to the 
-question of employment of Indian Seamen in foreign-going ships. As ~e 

problem is of some importance, I shall beg leave of the House to state in as 
brief t f!mis as, possible what are the things that the Commerce Department hI'S 
d l~e in this matter. First and foremost Mr. Hooseinbhoy Lalljee said tha~ 
the shipping masters have no powers at all. I may remind him that they have 
certain powers under the Indian Merchant Shipping Act. I may also mention 
that thE' wages of Indian Seamen during the war time have been increased con-
siderably and there are certain proposals now before the Commerce e artmen~ 

wnich are under consideration which relate to the conditions of their service in 
the foreign-going ships. There is 'also a provision in the Indian Merchant Ship-
ping Act which does provide, for example, for certain space to be provided to 
seamen. As I told the House, we have got certain proposals before us which 
rellate to the conditions of service at ships and it is the intention of the Com. 
merce Department 'to have them very carefully examined and in so far as it lies 
'in their power toO improve th~ir conditions wherever foUnd necessary. Clir r 
·hnvedone.' . "" ',' , 
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.awvi S1K .mUla Saliib Bahadur (South Madras: Muhammadan): May 

:I ·ask what is- the amount of tlie dearness allowance sanctioned for these sea, 
m~ n according to the present arrangement l' 

. l!fawablada. JlU4ammad I.i&quat Ali Khan (Rohilkund and Kumaol1 Divi-
siOlu;: Muhammadan Rural): Mr. Deputy President, the Finance Bill has been 
under tire fortive days. Some of the. Honourable Members have described the 
debate on tPe Finance Bill as an annual rituaL Some of them have made it 
into an endurance test. But there is one thing which stands out most -clearly 
and boldly from the speeches of all the Honourable Members who have taken 
part in t~~ de~a~e that the present Go ~rnment of India is completely divorced 
from pubuc OpInIOn, that the present Government. of India does not t:njoy the 
confidence of the peoples of the countr~. Sir, every. act!ion arid every Folicy 
that the Go ern~e ll~ have foll.wed d~ n  the last year has been the subject 
of very severe Cl'lbClSm from every SIde of ·this Honourable House. 

~t is most unfortunate that at a time when every country which 1S involved 
in thig war is going all o.ut for winning this war, India should have the {-eoplea 

;0£ the country and the Government as two strangers in the land. This, to niy 
~mind  is the most unhappy and most unfortunate position. The Honourable the 
~ inance Member, I syDlpathise with him, must be cursing fate that in spite 
,of. the fact that he has, according to him, done his best for India, he has not 
been· able to carry any conviction to the Honourable Members of this House. 
1 sympathise with him: and I can only say that the fault, Dear Raisman, is not 
,with the stars, the fault lies within ourselves. It is but natural that if the 
'Government of a country does not enjoy ilie confidence of the peoples of the 
,country its actions are bound to. be looked upon with suspicion and distrust. 
IlDd, therefore, the Honourable the FinaIICe M;ember should not consider that 
the criticism that has been levelled against the Finance Bill _ is only against 
himself as an individual;' it is against the whole syst-em of Government uruler 
which this country is being ruled today. 

Sir, my Honourable friend, Sardar Sant Singh, lays great store by the India-
nisation of the Central Government. I for one do not think much of Indifmi-
;;ation unless there' is popularisation with it. Indianisation without 
popularisation would be like changing gramaphone but playing the t!8lDe 
records: and I hope the Honourable Members, Indian Members, who are in 
the Govenlment of -India today would not think that I am making any attack 
-on them as individuals. They are all honourable men. I have 110 dr.M.lbt that 
they, with the limitations ana ·the .handicaps from which "they suffer, have tried 
to do their best, but their best is very poor. Therefore, this criticism of the 
present Government of India will continue whether all the members are Indians 
'or whether all the mE;mbers are Europeans as long as there are. not real re-
preservatives. of the peoples of the country Inside that Government.: 8ir, it is an irony of fate that at this time when India needs mobilization of all the 
resources of the country to fight the aggressive o ~rs there sbould be this 
estrangement between .the Government and the people. The Muslim League 
·at t.he ,very beginning of the war stated unequivocally that it stood for the 
mobilization of the resources of the country to fight this war against aggres-
sion. In stated that full mobilization of the resources of the country was 
neither possible nor feaRible unless peoples of the country had conndence . in 
the Government and that could only be it the representatives of the people 
"",,'ere taken into the Government. Sir, the Honourable Members who have 
been watching the proceedings of this docile Assembl;y would come to the 
conclusion -.that the present Government of India, barring a few fioatsams and 
jet-sains in this House, has no Indian opinion. with it. You have 
only to take up the Division Lists of last few days and study 
some of them and you will find that practically on every division there were 
bardly two or threP. elected Indian Members who voted 'Yith the Oovernment. 
Does it· not show that the victories. ~ich you win in the division lobbies are 

Oloral defei\ts for you? You may be saying that the motion of the Hooour-

• 
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able M;ember oli a certain matter hasbeen rejected: you may get sonle· 
con::;oiation or. some satisfaction from it. }:ou may think that this ~ht 
deceive some of the foreigners either in this country or abroad that the present. 
Government of India is being oarried on with the. support of the Assembly 
where the representatives of the peoples of India sit. But I assure you the 
fcl'eigners who are here are not so ignorant: they know that every division 

. which ~.ou wm is due to that defectlve rotten constitution under which we 
have to work. 8ir, I was just saying about lndianisationand I was saying that 
I for onn do not have much faith in that. By way of example I would refer 
the Honourable . :l'lembers of this House to the debate that· took place hf\r& 
only the other day. "fhe Honourable Secretary for War is an Indian oil greai 
experience and great ability, but what was the teply that he gave on that cui 
motion which was moved by my Honourable friend, Mr. Yusuf Haroon, regard-
ing the administration of Martial Law in Sind. I must say that his reply was· 
m.>si. depressing and most unsympathetic. My Honourable friend from Bind 
had IIlJlde cert.ain very &erious allegations against the administration of Marti'll 
Law in that Province, very serious allegations after having studied them first 
haml on the sJYlt. He did not get his facts from a chance fellow passenger· 
in B railway train, but he was coming direct from that Province. He knew 
how the administration of Martial Law was being carried out there. What was 
the reply of the Honourable Secretary? That he was sure, that he was convinc-
ed that there was no such tmng. What was hill logic? That if there bad 
been any tluch complaints, they would ·have been brought to the no tic£. of 
the House before that day. Instead of appreciating that neS Honourable Mem-
ber of this House came before the ABBembly with facts unless he had made 
certain about them, instead of appreciating that, he makes that· as an &rgu-
meut for the "falsity of those allegations which were made by th*-' Honourui>le· 
Member from Sind. 

Kr. O ••• ".l'ri.vedi (Secretary, War Department): I also asked whether-
those allegations were· ever brouglit to the notice of the Government. 

Nawabzada Muhammad Liaquat Ali Khan: '1'he Honourable "M;ember says, 
I also said if they were· brought to the notice of the Governinent. I do not 
know by that interjection how he improves his position. If they were not 
brought to the notice of the Government, if the Honourable Member .. did not 
know ariJl;hing about them, then how" can he say that there was no truth in 
those allegations? I can understand if similar allegations had been brought 
to l.he notice of the Government, and the Honourable Member had llJade 
enquiry about them and then conie forward and ssid that those allegations 
were not true. But to say that because those allegations have not 
been brought to the notice of the Government before therefore 
they are untrue. is the kind of logie which failed to convince all 
except the two Honourable . Members of this House, elected Mem-
bers of this House, who added strength to the Government posi-. 
tion in the Division Lobby. It is really not a change of complexion tLat we 
want in the administration. But it is the change of policy. Therefore, I 
submit that as far as expansion of the Council or Indianisation of the Govern-. 
Uleni. is concerned, it will not carry any weight with the peoples of the mud .. 
If you really wan t that the peoples of Indio. should be behind you, and then 
it would not be a question of their being behind you, but they would be with 
,HI as equal partners. then the only possible way in which you cal} get that 
support· is to get at least those parties, if you cannot get the whole 16t 01 them 
with you, who are willing and who are ready, not today, but "from the very 
begirming, to work with you as your equal partners in this great struggle l..-hicll 
we are facing today. I shall have more to Bay about this a little later on. 

As I said in the earlier portion of my speech, the lluBliroLeague repeated-
ly .stated in this House alid outside that the Go:vemment Mould get the 00-.. 
opemon, should take into confidence such of the parlieoJi as were willing t<>. 
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\\ort: with t,lWlh for the s~ccess ul ptosecutioll of the war. In the l)egiD.lling 
our position was tlIat the major is:;ues regarding. the Jiuture Constitution of 
India werb t,o be lett for the lutUl'e, Jhis most reasonable positIOn that the 
.:Muslim l~a ue had Laken up was misrepresented by a sectIOn cf the Indian 
people, They said that when the MuslIm League wants to' share power In 
th.; Govenlllwut Within the framework of the lJresent Constitution,' it wants 
to retain all tl,ose 110\\,el';; \\'111(;11 are enjoyed by the Governor General and 
th ... ;:)ecrtlUrv of btute, \V e were accused of being unpatriotic, \Ve were 
ac:cu;.ed of 11:)1, \vuntiug the transfer of real power frolll the British intu lP.dian 

.bands. We reconsidered our position, In August, 1942, the Workinr; Commit-
~ee .:,f the All India Muslini League passed a resolution stating that it was 
willing to forIn a provisional GovernllJent at the Centre in co-6perl!tivJ1 with' 
such other lJurt,ies Ut; werb prepan,d to "boulder the re"ponsibility provided the 
demand for self-determinatJOll f<)r the MuslIms to establish completely inde-
pendent states in those zones where they were in a majorit,v was conceded and 
agreed to, it was made clear at that time that there was 110 limit. to the 
powers which could be transferred to this provisional Government. All that 
we wanted wa<; that the 100 millions of Muslims must have the right of • 
"ell-determination to decide whether they would like to live under the majo-
rity rule of the Hindus or whether they would Ii va in a state of their own. 
Th..:: condition was not that the Muslim League or the high commaud of the 
Muslim ~a ue was to decide this issue. But the matter was left to the 
plebiscite of ~ thE: Muslim masses about whom no less a person than Pundit 
JawaharLal ~ehru said in Bomba,v in August last that the Muslim masses were 
not reaction \r~  and that they were with the Congress, So, in other words, the 
Muslim League left the de('ision oi this question of self-determination to these 
,"cry people Hhout whom Pandit Jawu·har Lal Nehru §aid that they were with 
t~~ Congress. KllW, what objection can our Hindu friellds have. t(; this ],1'01'0-
slt](:n? \\Te, do not say that whatever XII' .. Jimwh or the \Vorking Committ.ee 
of tiL' l\fl1"IUI1 Leagup sa.vs you llilist flC'C'E'pt because even toda~  there nre 
some blind ~o le wher cannot see thn~ the' :\Iuslim League really means 
Muslllll ~ndla and that Muslim India means the Muslim League. 
(InterruptIon) I shall !leal wit.h all the points. I am not going to 

leave any pomt unanswered, I notice my Honourable friend, Mr, Jamnadas 
Mehta, is leaving the HOllse as I am about to dealwjt.h some of the point..<: 
'raised by him. .. 

. Mr. Jamnadas lI. Mehta: Because you were 'not present when I . was 
-speaking. 

liawabnda Muhammad Liaquat Ali Xb.an: I was stating, .Sir, that we werb 
not wanting this il:Hme to be' decided by a few selected people. But this issue 
is to be de~id.ed by the Muslim masses about whom as recently as I think two 

.nays ago, even my Honourable friend, Mr. Jamnadas Mehta, said that they 
wer€. not interested in the demand of the Muslim League. If they are '. not 
interested in Pakistan, if they are not interested in wanting a separate State 
-of their· own,then why don't you accept it? But I know that my lIonourable 
iiiends who criticise this demand of ours know in their heart of hearts t.hat 
what the MU!'lJim League states t.oday 'is really the voice of Muslim India, 
'They know that if they accept such a proposition, the wrdictof Muslim maSSbS 
would really be for Po.kisbm., and it would be an overwhelming majority. if w·,t 
cent per cent of Muslims who would vote for the partition of India into Hindl.! 
India and Muslim India, My Honourable friend. M;r ,.Tamnadas Mehta. ht~. 
1 notice has already left the HOllse,-as I was privileged to read his whol!' 
speech: he will. I hope. do me the honour of reading mine,-said the other 
day that thi!'l demand of ours was against democracy, He stands for clemo· 
('racy and thi!' is ren-lly :m age of democracy! And our wanting a :li'lparate !Itat(' 
for the Mussalmlllls in t.his country was undemocrati(' , I fail to s~. r. 

3 Deputy Pre8ident. how democracy would suffer. if there were ·.nQre P •• , . 
than one independent state in India, Democracy surely does no~ 

mean tyranny of a. numerical majority over a ,l1umerical minority. It is not 
C 
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any constitution which bas been framed by some divine power and is ealled 
~ emocrac . DHllocracy is only a method of ascertaining the will uf the 
peopies or 011e nation as to the .,ystem and administration of Government 
under whicn thpywould like and continue to live. That is what demOCl"9.cy 
is. How is democracy going to suffer if there are going to be more than one 
independent state in this country? Mr. Deputy President, Mr. Jamnadss 
Mehta was a member of the Nationalist: Party. Over some questi.)n or other 
he did not agree with the majority view of that paticular Party which, I 
suppose, works in a democratic manner. 'What did he do? He left those 
B(·nchee and Rat over there; in other words, he made /:l' hOllle for himself from 
where he could give utterances to his views more freely and independently; ill 
other words, :!\1r. Deputy President, unwittingly ~lr. Janmadas Mehta ~1 lll

ported our demand for Pakistan. 
Sardar Sant Singh (West Punjab: Sikh): Hut he came back. 
Nawabzada Jluhammad Liaquat Ali Khan: My Honourable friend ~ardar 

Sunt Siligh says that he carne back. It is so, and I must !.Idmire Mr. 
Jamnadas, Mehta because there o,re few \\'ho can play the role of politcial 
weather-cocks wit.h such eQ'Se and grace I 
::)ir, I was deuling with this question of democracy. What I \\'us saying iii 

that there i" no luesti l~ of democracy suffering. All that we want is thnt the 
Mus6nlmans of this count,ry should have free, existence in this country. Mr. 
J:\llUludas Meht,a accused us, not only accused us, but he said that we 
slumid be put in a museum. He accused us, of living in the 14t,h Century 
awl ne stated that we w;'ere a religious st.ate. I do not know from where he 
go!' this ide'l of a religious state. If by a religiom; state he means ~\ state 
where our religion would be safe, a state where our culture will be safeguardeu, 
a state where our language will be protected, a state where our ideals' shall 
flourish, then I plead guilty ,to its being called 'a religious state'. 
Sir, my Honourable friends very often are "ery angry with us that we 

claim to be 8' separate nation from the Hindus. obod~ has so far told us ' 
what il': it -that constitutes a nation. Accordi'ng to them, a nation is (JOnst,i-
tuted' only by the geographical unity of a country. India is not u count.ry., It 
is a sub-continent. If you were to examine the position of the two major-
naticnalities in this lwd, you will find that they differ from one ~mother ill 
every resped. Religion, which is the most unifying force, is different; 
language, which is another thing which makes a nation, is different, and in 
proof of that I would only refer the Honourable Members of this House to t.he 
sI,eeC'hes that w'ere made the other day when we were discussing the r~ad

c8hting u..pllrtment. Is it denied by our Hindu friends that they think that, 
Urdu is the language of the Mussalmans? ' Is it not. a fact that one Member 
after another oil this Honourable House fr0111 those Benches stood vp and said 
t.hat you want the language of the Mussa;lmans to be enforced in this country? 
But if wp are all one nation, where is the question of the language of Mussal-
nans or the language of Hindus? Therefore, Sir. when they.talk about all 
the nationalities in ,this country being a nation, they only use that term 
because it suits their purpose of wanting to dominate on acco1,mt of t.heir 
numerical s!-l'engfh over all the nationalities 'in this land. , 
Bbai Parma .aud (West Punjab -Non-Muhammadan): But what did Sir' 

Feroz Khan Noon Bav? 
Kaulvt Kuhamm&d 4bdul Ghani (Tirhut Division: Muhammadan): What 

did you say before? 
Bhal Parma Bend: On language I simply expressed the view which was 

openly held by Sir 1'·e.roz. 
B&wabuda Muhammad Liaquat Ali Khant My Honourable friend, Bhai' 

Parma Nand, has just reminded me that there was something which he also 
IItah,d in thE' course of his speech with which I would like to deal. He stated that 
Well, if the Hindus and the Mussalmans do not agree, then it is for t,he British 
Government to give their decision. I am glad he Rccepts that, othE'rwise.1 
should have to take the troubla .0£ quoting his words. He said that .  .  .  . 
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'Bui Parma Nand: NothIng of the kind. • 
Nawabzada Muhammad Liaquat A4 Khan: Sir, Bhai Parma Nand stated on 

page 3U2 of the proceedings cf the Legislative Assembly of this Session: 
"Tha.t if two parties cannot reconcile themselves on. account of Weir d1fierences, t.he 

(It'ly solution is that they should look at least to . a th1rd party toad. as a referee ~d 
accept the views which that . a~  hold on the. questlOn. I t~n  the Bnt1sh Government m 
a way is the third party, as 1t 1S .called m Ind1a, and .. '.' . (IntelTuptlOn). . 

If my Honourable friend .will haye. a li.ttle a~ ence  I thmk he wIll have to 
take back all that he has saId. This. IS hIS opmlOn: 

" .... ' .and they have a perfect right.to uid~ us, as ~ e  have done in ariou~ other 
things, in the matter of frammg a. const.ltutlOn .for ~d1a. . 0 • • 

Bhai Parma Nand: It is qUlte right; there IS nothmg wrong III It. 
Nawabzada Muhammad. Liaquat Ali Khan: Of course there is nothing 

wrong, but I was only going to point out that when I?Y H?nourable friend, 
Bhai Parma Nand, and some others of that type talk like thls they really.do 
not believe in all this. They only say this to fool the-world at large. Because 
if this is what they believe in, then I do not remember to have read in the 
papers anywhere that Bhai Parma Nand had given his wholehearted support to 
the Cripps proposals which were brought out to India on behalf of the third 
party in this country. This is, Sir, exactly the point. 

Bh&i Parma Nand: From which speech is he reading? 
Nawabzada Muhammad Liaquat Ali Khan: I assure my Honourable friend 

that I do not accuse him of consistency. I do not say that he support.ed those 
proposals. May be, that my language was rather involved for his understanding. 
All that I said was that if that is his view I do not seem to remember having 
seen his name in any of the papers that he had supported the Cripps proposals 
which- were brought out to India by Sir Stafford Cripps on behalf of the British 
party to which he has referred in 'his speech the other day. My point in 
referring to it was this, Mr. Deputy President, that the fact of the matter is 
that my Hindu friends do not want anything short of one Central Go ernmen~ 
for the whole of India, where they would dominate and rule over everybody 
else. Why mince Ina.tters? It is a .fact. This is exactly what they WI.t.nt. 
Why talk of nationalism and nationality and democntcy and all this humbug1 
We kl10W all this. Just J:l8 they want that they should rule over the whole 
of India, in the same way we say that we refuse to be ruled by the Hindu 
majority in this country. We refuse to be taken in by this talk of democraC) 
and nationalism and all that sort of rubbish. We believe 'that India is a sub-
continent where a number of nationalities live, the most important and l~r es  
of them are the Hindus and the Mussalmans. Both of them are entitled to 
have their homelands and. both of them are entitled to develop 
themselves freely and independently according to their own ideals and 
their own culture. I want to know. what is, the injustice 
b('hind this claim of ours. We do not want the whole of India. 
Wt' only want one-fourth of India, where we would feel free. We would give 
to our friends, if they so desire, three-fourths of India where they would be 
free. Tl;tere is no injustice in this claim of 0 ours. Whereas, if we were to 
a?cept the demand that is put forward by the various Hindu organizations under 
dIfferent names, then it would mean grossest injustice and annihilation of the 
100 million of ~ssalmans in this land. Th~  h~t the whole of India when 
the! .are only entItled to three-fourth. That IS, MJ. Deputy President, the real 
POSItIon. . 

~ the beginning of my' speech I "t:.ted that I would have to deal with this 
ques.tlOn regarding' the biking into partnership.tbe representatives of the various 
parties. Sir, as I stnted in the be~innin  t·be l~ition of the Muslim League 
th~ou bout has. been that it would not be possible to mobilise the resources of 
thIS country full.v and efficiently lIDless and until the peeples of Ind;a were made 
to ~eel that they were a part of the Government, that this war was a war of 
theIr o~ n. that this war was not fo!, the exploitation of tbe weak by the Rtrong, 
that thIS war was really being fought for t.he sake of humanity and illstice too 
every nationality. The' position of the Go ernm~nt  Mr. Deputy President, has 

C 2 
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ibeen-What can we dp?· The particl:.! lll'lndia do not agree. As a matter 01 
·fact, 1 remember His Excellency the Viceroy in his speech at Calcutta last 
·December stated that the trouble is Hot that we do not want to part with poweJ:; 
-b<.l" the trouble is that we want to part with power, and therefore there is all 
dll:; co,)iusion and all this trouble in this country. ~ir  if the Government were 
. really sincere in their declarations to part WIth power then they should 00\ 
··make this conditiQn all a cuncbtion precedent that every party in the country 
·'must agree on something definite. The Congress, Mr. Deputy President, is the 
only party in India. which has not· looked at any proposal that has COl1lf' from 
·-the British Government with favour. All the other parties-l am speaking 

~~he Muslim Leag;ue-have always at every stage considered and showed tht?ir 
wllll!1i;UeEE\ to consider ally' propusal that may be made by the Government 
for the transference of power from British to Indian hands. Now, Sir. Congres:. 
·lsdescribed as a party whICh has ceased to enjoy ~he privileges of citi.zellShip. 
I hope the Honourable House, and you. Sir, wil\ permit me to read out a few 
ipassages from the speech of the HOllourable the Home Member which he made 
ithe other day on i,he door of thIS House, when' the motion for adjournment 
\regarding Mr. Gandhi's fast was under discussion. He stated: 
"When t.he Congress Party passed their resolution af Au:;uat. 8, Japanese attack on· this 

country wae t.hought of lightly. By demanding the withdrawal of BritiBh po;wer o~ 

India, and by placing Congress in open opposition to it. the Congress Part.y could not ~. 
th-'lght to have hoped for some advantage to t.hemselvea if the Japanese ait&ck suc-
.:eeded. " . 
Then, Sir, later on he goes on j,o say: 
. ~r. Gandhi is the leader of an' open rebellion in which he denies the authority of tne· 

eXIstIng Government and seeKS to overthrow it.'· 
Thl'n he says: 
"Before 'that. 'he wall entitled to be heard by Government like any other 8ubjact W&8 

h"ard. But by ,leclaring civil war. a method that repudiates the method of discussion. M 
fotfeiu. that right ~o lonl!" as he remain~ an open rebel." 

;'he Hononrable the Home Member quoted from the Hindi speech that, 
Mr. Gandhi dpjivered on t.he 8th AUgPst wherein he if; reported k· have said that: 
"·Every one of vou should from this moment onward. consider YOllrsp.If a free man 1)1" 

woman and Bct as if you are ft'.ee ·and are no longer under the heel en this> llIIIperiialiam 
¥OI;-may take it from me that I am not goiIl-g to strike a bargain with the Vicerov for 
minist.ries or the like. I am not. goinll: to be aatisfied with anything abort of complet. 
freedom. We shall do or die. We shall either free India or die in t.he attempe." 

This, from the speech of Mr. (j-andhi according to the Honourable the Home 
Member, is an open rebellion; and yet the British Government ask me to go 
and negotiate with a party whoee members have forfeited the right to be e<m-
sidered as citizells of this country. They want me to go and come to terms 
with a party WhlCh according to the statements that have been made on the floor 
of this HOl1se and outside by the Govemment is the enemy of His Majesty 
the . King. They say to the Muslim Le.ague that unless you come to tel'lDll 
with Mr. uandhi llJ1n his fC'llowers, who according to the Government are l~oela. 
they are afraid, they canI!-ot transfer power to the hands of 'those Indians who 
are left outside the Congress fold. If you believe that the Congress is really a 
party and its leaders are men who have forfeited their right of citizenship, then 
you have no business to ask me' to go and J;1egotiate with them, and come t.o 
terms with them. It onb .mows that the Government are neither sincere nor 
aerio~s when they deela~ that they want toO transfer power to Indian hands. 
The'· do not want to transfer power to Indian hands. 
The fortunes of war, Mr. Deput,y President. are in favour of the Allied 

Nations today; and while we are glad that the Allies are winning we are BOrry 
. for the attitude that the (fovemment has taken up, feeling secure in their potli-
t·mn on account of the Allied victories .. During the last one year, their posi-
tinn. instAad 'of becoming more !lympatbetie AJld more II.ccommodatinA'. haa 
.. atiffened more. My Honourable friend, Sir F. E .• Tames. the other day exures .. 
~ a fervent' hope, that he wanted to see India as the United States of India. 
).fay I tell him that hefore tbere are united states there must, be independent 
atates to unite. Would he help me in establishing first independent stateR in 
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India? When people talk of the United States of India, when they talk ~  
F.ederation, when they talk of democracy, they have at ,the back ~  th~lr 
minds always one thing that lhere shall he olle Central Government which will 
rule over the whole country. The present Central Government, as far as I 
C".&n see, will continue and consist of men like we have sitting on the opposite 
Qde, because to, me it appears that it is impossible for this country to achieve 
full freedom unless there is a recognition, of the ,right of Mussalmans to self-
.determination. Therefore, it is no use 'Our talking of united states or federa-
tion or democracy; and I appeal to my Hindu friends that they ~ tlt reali~ 
by now that it is ,:mlossihle to ignore the hundred millions of ushm~. It, 1t; 

impossible to think of any system of o ernmen~ i;n this c~ nt~  hl~h does 
not recognise the separate existence of hundred mlll16n Mushms. 1D IndIa; a!ld, 
therefore, if they r~ail  want that India should be free, that India should <>11]0, 
t,he status 'of a free country, that -the present Central Government should come 
to an end, then the only solution is the solution which the M';lslim ~ea ~e has 
suggested: and I would appeal to them to consider this matter 1D a dlspasslOnate 
manner. ' 

A lot is made of the position 'which the people are enjoying in Provinces 
under the, present constitution. It may I!atisfy some people that the power 
which is enjoyed in the provinces by these autonomous Governments is really 
-the power they e~e looking forward to. To my mind, those Provincial Gov-
t:rnments, as long as the {jentral Government is as it is, do not enjoy any power. 
It is no use the Central Government telling us every day that this is a matter 
for the Provincial Goyernments. and such and such a matter should be taken 
to such and such a r~ ince. We have it on the authority of Chief Ministers 
of some of these Provincial Governments that they are not considered fit to 
be even consulted in matter!' of policy; which i::; dictated from above. There-
fore, I was referring to this matter only to show that when it is claimed that a 
large portion of India is being' go'\"emed by the representatives of the people it 
is all a moonshine. There is 110 real power with those representatives of the 
lieopJe and with those Legislatures; and this state of affairs will continue as 
long as the present composition and the present constitution of the Government 
of India continues; and the present. composition and this constitution will con-
tinue as long as the British can help it. 

There are some people who think that we have reached the end of this war. 
I submit that undue optimism is aR fatal in a situatioll of this kind as uudue 
pessimism. I do not for a moment believe that this war is going to end so soon 
or so e~sil . I do not believe, Mr. Deputy President, that all the resources of 
India hav" already been utilised for fighting this war successfully. Therefore, I 
would requtlst -the Government to consider again thp folly of their policy which 
they h&.ve been following since the beginning of this war. If you want to 
bring to an end this manslaughter, this havoc that is going ~n throughol!tthe 
world, if you want to save hUJilanit.y, then it is the duty of the qrnted Natjqns 
to mobiliE!e all their reRources completely and fully to bring this war to a speedy 
end. This can only be done if you have the peoples of the country with you. 
We know that the Honourable the Finan!'e Memoer can go on doing his best 
and find money for fighting this war. But may I ask him one thing? Is he 
satisfied that, as far as his war bonds are concemed, be is receiving that much 
money from India for his war loans as India is capable of giving? Doesjhe 
not know that those people who are making" money out d the Government qght 
shy to give it back to the Government by investing it in war loans? Doe., he 
not know of this position? Do not Government know that, really speaking,-
alt~ou h they may he patting themselves on the back for getting· 50,000 
recruits a month or so many millions of rupees a year in war loans-so far -not 
ilven one-tenth. of the resources of the country have been mobilised or utlllsed 
for the purpose of fighting this war? India i£l a vast sub-continent. ,Its 
r~80urces are immense, its. man power is unparalleled. And to have 8 cl)untry 
like that as an ally in thili war and yet not to be able to mobilise all itw 
rellOUt,," ia a fact which in reality is a trag4dy. 
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1 come back to the same thing. 1£ you really want to bring this war to a 

speedy conclusion, then even now you must secur~ the support of the Indian 
peoples, of those parties that are willing and ready to give their utmost for the 
successful prosecution of the war. It is no use your feeling secure because 
vou have won a few victories in this theatre of war or that theatre of war. 
:it is a long, long way to Tipperary, !lnd as they say in Persian, Hinoz D.elhi 
DUl" URt. We have to fight this war relentlessly. These aggressor natlOns 
that are responsible for creating this havoc in the world are not going to give 
in so easily. Therefore, I appeal to you, give lip this policy of yours which ypu 
h!lve been foUowing. You are suffering from surfeit of self-complacency. GIve 
up this policy. Take the hand of \friendship of those who are illi~  a~d ready 
to give their everything for winning thts war. Take aU tl'Jse parties ll1to con-
fidence, in association; who have always been offering their co-operation. 

[At this stage, Mr. President (The Honourable Sir Abdur Hahim) resumed 
the Chair'.] 

Don't make this excuse of agreement between the parties as an argument for 
not transferring power. Indians have ceased to be Ratisfiea with such device!' 
as the expansion of the Execut.ive Council. Nothing will satisfy them unless 
t.here is transfer of real power, and nothing will be ab1e to mobilise t.he res::mrces 
of the country fully, unless there are real representatives of the peoIlle in that 
Government. 

The Honourable Sir ~m  RaiSm&n: Sir, rising at the end of five days of 
discussion which has ranged from the more technical aspects of the finances of 
this count.ry to the whole of the political problem as has been expounded by my 
Honourable friend who has just sat down, I am daunted by the prospect of 
attempting to furnish any but the most inadequate reply to the 'debate. Not 
only has the discussion lasted a long time, but the speeches have been some-
what lengthy. I suppose that I am not really entitled to complain because I 
.. turted off by setting a standard myself . . . . . 

An Honourable Kember: A bad example! 
The} Honourable Sir Jeremy R&ism&n: .... a bad example. But I would 

clairlJ in justification that I had rather a large field to cover. I may say as a 
matter of interest to the House t.hat it was not the longest Budget speech that 
ha~ been delivered even in the last ten years. There was a much longer speech 
df'livered in thEl time of the last Finance :\1ember but one and that was not in 
tim-3 of war. Moreover, I had been so impressed by the continuous exhOJ'tatiol!lS 
t:.> mu to take the House into confidence that I set out to give them as much in-
t,H'InatioIl as I possibly could. I am afraid, that I deluded myself if I hoped 
tilat by placing more material before the House I would, to any extent, escape 
thi~ir ,criticism. 

Mr. Jamnadas K. Kehta: You spoke much but said little. 
The Honourable Sir Jehmy RaLsm&n: On the contrary, it seems, the more 

one says, the more surfare one exposes, the more one gets back by way of 
critiei<;m. It is difficult to find out what might be said to be' the common 
mEousure of agreement of this House about the financial or economic policy of 
th;:l (;ountry in war time. I have observed negative reactions to almost every 
propOtiul. My Honourable friend who just sat down pointed a moral from that. 
H3 deducp.d that that was because the Government was not in touch with the 
country. I am afraid, I have to disagree with him. I believe if my Honourable 
frieD(l "..-ere in my !Jlace, or if any other Honourable Member were in thi\l place, 
we should have the same spectacle. I am _afraid, criti~ism seems inevitably to 
follo,,· a purely negative line. However, it is my duty, it is my misfortune, as 
the last Fpeaker would say, to have to carry out my ta8k in these conditions. 
Th., administration ·of the finances of this country must be carried out in war 
tinlfl, tlJld indeed at all times, whether or not it is possible to secure a courageous 
p.xpression of opinion on olici~ that should b~ followed, I use the word 
"courageous" because I should have liked to Sfle an in~ication that critics were 
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prcpul'eu to support a policy which would have been more drast~c or !ess popular, 
.a1thougn it· lwgnt have been what tuey In their heart of hearts believe was 
lI('ceSl;aL'Y at tne present time. I found little indication. 

Witb these general rerIHlrks, t:)ir; 1 will address myself to some of the 
speciuc questlOns wUwh have been discussed in the course of the debate aud I 
\\111 at the outset aUlmpt once more to explain my attitude and my position on 

. the questIOn ot the defence expenditure. 1 was not so innocent or so foolish-as 
.to hUIJO that in the tli.sk which 1 had to undertake of arguing this case with His 
Majel:!LY.s Uovernment on behalf of the Government of India and on behalf of 
the countr,y of .India that 1 would receive any single word of approbation, what-
.Elv.:: lihght be the outcome of my efforts. I have not been disappointed in that 
.exp •. 'ctahon. The forecast at the time when' the discussions were taking' place 
.and the general criticism was that India was going to be involved. in the cost of 
opE:rat,iol1s undertaken outside India. There is ,no doubt whatever in my mind, 
.and i(; w.as quite clear from all the press discussions on the subject, that the 
main :..p,prehension which faced the country was that anot~er kind of joint war 
mt ~u e was being propounded and that n~ia would be called upon to bear a 
share, . at least of the cost of the war in territories so close to her boundaries 
that it cowd not be denied that the defence. of India. was intimately bound up 
wittl those operations. In that respect, the apprehensions turned out to be 
I(JOrl'el't hut when the result turned out to be favourable t.o India, a new line 
W\IS adopted. It was now the expressiou-joint war measures. In some res-

~  I must ailmit ~t was a. very unfortunate e r~ssi0t.t. The e~ression 
Jornt war measures was seized upon to prove that m spite of the fact that 

Indi.l was not called upon to bear any part of the' cost of those operations out-
sid:3 Inclra, nevertheless by some metaphysical process she was stilI bearing & 
par: of the cost of those measures. Well, Sir, as I said, my hopes were not high 
-and, therefore, I am not disappointed. But I would say this. I accept Mr. 
Nauman's remark. I accept the observation that the test of our efforts, in this 
respe('.t, should be the result. The proof of the pudding is in the eating of it .. 
Well. then, "liD it be argued that the charge which India hils been asked to bear 
3s lInreu!;onable in relation to the magnitude of the cost of defending this 
('ountry in the circumstances which arose during the last 12 months? Surely. 
Hor.ourable Members have some conception ot the cost of modern war and of 
the liabilities which other countries have had to. assume in relation to it, and 
th~.  arc; not all wealthy countries. I would ask Honourable Members to look at 
th'J dtlfE:nce budget of a country as small as New Zealand, which, I belie~e  has 
11, populntion o~ only perhaps three milli6n people or so.' They will be surprised 
to find that the defence expenditure which is borne by a country of that size is 
not entirely incomparable with the defence oudgets. which India has had to 
shoulder hithert-o. Now, there are certain people who would argue that this 
is not India's war in the sense in which it is a war that concerns other members 
of the Commonwealth or of the United Nations. I know t;hat :v"ery few 
HOllourable Members of this House would support that statement and that 
ar~urnent but there are a large number of people, there is a "considerable body 
of IndiRilopinion which puts forward t~t view. Nevertheless, I am surprised 
to finn. that that same body of opinion considers that India should m.ake a profit 
?Ilt of thtl war. They do not think that there is anything tainted or unhallowed 
!n the profits which accrue to them from these same activities, no part of which 
in theil' view should be charged to the cost of India. Now. Sir, it is argued by 
Honourable Members, and I think it was. argued by my friend, Mr. J amnadas 
Mehtn, that what is wrong with the financial settlement is that it lays· upon, 
It;tdia n burden which is beyond lier capacity. On that point, I disagree with 
nrl~. I have been at pains towards the end of my Budget speech to give an 

·mdlcntitln of the financial position of India n-ot only inrela.tion to the pJ,"e8ent 
'moment but as it will stand as far as we can see. I summarised the position in 
relatiol! to India 's public debt. I claim that there' are very few countries at 
'present involved in this war ·who can look forwlft'dwit,h so little apprehension 
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ki their.hudgetary position as it will be after the war. I know th&t my Honour-
able friend, Mr. 'J amnadas Mehta, thinks that the burdens of the war are not 
being laid on the classes' where they should be laid, but· that is not my point at 
this mOlilent. I think he confuses two arguments. Even if he were right that 
t~tl l,oor man in India at the present moment has suffered exceedingly and 
hd" gain;;d nothing from the so-called econo~ic prosperity of India, it would 
stili b ~ the case that there are a large number of wealthy and prosperous indivi-
duals ill this country whose position has improved and that this country would 
be able to make a contribution to the cost of the war' which should not be less 
than that which has been alTived at by the financial settlement. However, I 
will not prolong that argument. There is another aspect of the matter to which 
I feel I must direct attention and that is that the critics do not seem to realise 
the dilemma in which they place themselves. I an"!. not here making a aebating 
point, I am trying to get them to f!;lce the reality of the position. On the one 
hand, they complain of the amount of the total cost of the chargeR against 
India. On the other hand, those same critics go on to express consideraQJe un" 
easiness about the size of the sterling balances which are mounting in India's 
credit. o ~ surely they must realise that in so far as the cost of the opera-
tUm .. in India is not borne by India herself, to that extent and ~ecisel  to that 
extent the sterling credits, the payments which she receives from His Ma}esty's 
Government must increase, So, their argument amounts to nothing less than 

, tniR; the war is ,costing too much. Well, I agree with them. I "hould like the 
war to (,08t a good deal less. But at this stage is it possible for --the country 
in war time tp Ray that the defence of the country should not he carried on 
because, it is too expensive? That is the kind of ar~ument  of which we heard 
a lot in peace time, a ·lot before the war, but I have hardly met ~n bod  who 
is pl'qiared to sustain that when his house was on fire and he himself, his family 
an.l hi;; wife and children were in danger that it-was too expensive to attempt to 
save himllelf, hill family and his property. I would in aU seriousness put the 
point befor0 the Honourable Members that there is an intimate ronnect-ion 
betwef-n the problem of Indian defence expenditure and the problem of the 
sterlill~ halanres because the ('ost of the war faUs either in one or in the other 
categor." and you cannot lo~icall  complain at the Rame time that our defence 
expenditure-is too high and also that the sterling balances which are accruing 
tc, ll"; are too high. .  . 

Now, Sir, i would like to deal next with the question on which I have been 
charged with vagueness. and that is the question of lease-lend. In relation to 
the charge of vagueness, I find that if an action which the Governplent intends 
tQ take is u~ before the House in the form of a fait accompli, we are told that 
this House is given no opportunity to express its views and that the yrO"...edure 
is' a farc$I' that the House ought to have been consulted in advance. If, on the 
other hand, the elements of a problem are· exhibited before this House and the 
decision of the Government is not announced as .. fait accompli but the way the 
Government's mind is working is indicated, then I find we are charged with 
vagueness. In other words, make up your minds so that we can tell you that 
you are wrong; do not come to us; do not attempt t~ load on us. any part of the 
responsibility for arriving at the decision which we want to be able to criticise 
you for taking. That· is no ,doubt a com~ortable poB'ition for critic:; to adopt. 
but it ill not very helpful when important problems have to be decided in the 
interests of the country. Well, now on the question of lease-lend. The com-
plaint is that Government have given no mformation or very littte information 
and it is suggested that information is available to the Government which they 
lihve not put before the country. That, Sir, is not the case and I would like 
to ll~ica~ some of the difficulties 'which arise in dealing with this particular 

~tlon. "Now! lea~lend goods which ~ch India may be for the account of 
.. Chtna,. Hls Malesty s GovernJ'.4lent or India herself. We have no informatioB 
of the nature or amount of lose-lend goods received i.lmlia for ihe ..... :ileAi of 
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thin 'fh are not handled by any G~ ernment of .. India agency and the 
C a. tey f India takes no account of them in any of its calculations. We 
Governmen 0 . d bhlf fHi 11. .... t' 
are onl concerned with lease-lend goods receIve on e  a 0  . ~ ,l-VLII.]eS y.s 
,  y  t IndI'a Now when such lease-lend goods reach IndlS, there IS 
Gmiernmen or .., .  .  d  f 
no distinction possible at the time of receipt between .thosereqUlre ?r .,,!ar 
measures for which under the financial settlement ndl~b.hl.as aCfcHep'tedMlmbilit ~  
and those required for measures which are the res~nsl.  Ity .0 IS J; IlJes y.s 
Government. This fact introduces very great comphcatlOlls mto. any anal!SIs. 
of lease-lend in relation to India. For example, lease-l.end steE,l unp?rted ~to. 
India Dlay be used in making bridges for use ~ the ~ddle E.ast Or lD making. 
ships for India or in making docks for the AdmIralty or In makmg ~hens for the 
general use of all theatres of war. ~cludin  ~ells re ui~ed by IndIa herself. or' 
the steel may even be used in buildmgs provIded on reciprocal.lease-lend to the· 
American forces in India .. Now, it is impossible to determine 1Il most ca~es for' 
whose account the lease-lend goods currently arriving in India will finally be· 
utilised. One can only make an appraisement at the .end ~  each year. One' 
Can then only make an appraisement to the extent to WhICh they have been-
actua)lv utilised for the account of one.. Government or the other and even then 
absolut~ accuracy in such appraisement is impossible. The methods which w.e· 
sha.!! have to adopt in making such an estimate are now bein.g carefully ~ 
dered. I would also point out that it is impossible to determme tit the IndIan 

end what goods have been received on le-ase-lend and what gO?ds: 
,P.M. have been paid for in dollars. We were until recently under the Im-
pression that certain tanks which we have been receiving were lesse-iend. 
\Ve have now been informed that a number of these were purchased in the· 
U. S. for cash presumably under what are known as pre-lease-lend contracts, 
that is, under the operatioI].s of His Majesty's Government conducted in Americ&' 
before the lease-lend policy was embarked upon. Well, . a tank is the same 
whet he:' it is a lease-lend tank or a cash tank; though we cannot find out in 
hi~h category it should go. During the year 1941-42 comparat'ivel:v little' 
material came forward from the United States on lease-lend. I>uring the eur-
rent year for the first time substantial quantities of lease-lend good8 are reaching 
India and I would like to express our deep appreciation of the enormo11sly 
valuable part played by ·these American supplies in our war effort. and the enor-
mOllS value which they are to us in our operations. In fact, it is impossible to 
conCleive how thi'S war could have been carried on if that great country-that 
re~t democracy-had not decided to come to the aid of the United Nations in 
all theatres of war. Whilst I am explaining these details and complications it 
must not be thought at any moment that we are lacking in appree.iat.ion of the 
magnificent part which America; her troops and her production are playing in. 
this war. I was saying that during the year 1941-42 comparatively little came 
forward from the United States on lease-lend. ~rin  the current year for the 
nrdt . tiJIle su~ste.ntia  ~uantities of lease-lend goods have been reaching India. 
It ~ be rea}Ised tha:t It takes three to four months for goods sent from America, 
to reach India. Agam some ships are lost by enemy action; on the way. Fur-
thermore.: the documentation right from the source of procurement to the ulti-
mate Indian user of the goods has proved an intricate task. Sometimes before 
receiving documents' a ship arrives and sometimes a ship arrives and documents. 
are Dot received; and sometimes documents are received and the ships do not 
arrive an' sometimes  documents arrive but goods do not. Sometimes the value 
of goods 4.s given-more, frequently it is not. It will be appreciated from all. 
that I have said that it is a matter of great difficulty to. reconcile our records of. 
what we have received with the records kept in America by our agencies of 
ha~ ~a~ been ~es ~tched to India: We are in a process of efiecting this re-
e?Dcihatlon but It will ·takesome time. We !lore also endeavouring to evolve .. 
I1mpler system of doc~e~tation of shipments which, if feasible, should give 
US a more. complete statistical record of what. goods leaving America fire lease-
lend.goods and how m~ of them reach IQdia; Such a record will bea quan-
.ti~e record only and will DDt be valued. , !orne rough valuation 01 it Will have-
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to be und.ertaken in India in order to determine the purely IndIan share of those 
receipts which may be required for the purposes of setthng accounts with His 
Maje3ty's Government. ,As' I have previously mentioned the valuation of India's 
own share of these receipts can only be undertaken after the close of the year 
whpn the actual use to which the goods have been put during the year can be 
determined. It is, therefore, not possible as yet to give either the quantities or 
values of lease-lend goods received in Indin on India's own account. Some 
months will elapse be~ore it will be possible to do so. India '8 own requirE:ments' 

.and the requirements of His Majesty's Government in India are lumped to-
gether in our demands on tbe United States for goodS' on lease-lend. We have 
asked for and we are receiving medical stores, ordnance stores, motor vehicles 
and spares, steel, provisions, lubricants, machine tools, machinery, electrical 
equipment, A. R. P. stores, radio sets, oil pipe line and machinery, ferro alloys, 
railvl/l\y locomotives. dock and harbour equipment, chemicals, scientific instru-
ment:i and so on. How much of these, demands will be accepted as eligible for 
lease-lend, how much of them,' if accepted, will win a high enough prior-
ity to:> secure procurement, and how many of them, even then, will ever be 
shipl>ed over any given time ahead in view of the acute c;hortage of shipping 
and the constantly changing shipping programme is more than I can say. Some 
of the demands which we have placed on the U. K. have also been d:verted by 
His Majesty's Government to America and, may also come forward on lease-
·lend. We do not as yet know the extent of such transfers, but are endeavour-
ing to find out from one source or another. 

As far as reciprocal lease-lend is concemed the problem is comraratively 
simple. The expenditure is incurred in India and it is merely a question of how 
much detail it is worthwhile collecting. For example it would be an unjustifi-
able waste of time to collect the scores of thousands of individual railway bills 
relating to the American forces in India from all over the country and add them 
up. Similarly it would be virtually impossible to cost out all the :epair jobs 
don ~ in Government factories or workshops for American equipment, Similarly 
with individual issues of rations and clothing. We can, however, adopt well 
known per capita rat,es for such issues which will give us information concerning 
-reciprocal lease-lend l'lbould we ever require it. The, main goods and services 
which we have leen supplying to the American forces in India are buildings 
(office and residential), airfields, rations, clothing, ordnance and medica] ,::tores, 
transportation, telecommunications, dock. port and harbour facilitie!;, and ship 
repairs. Reciprocal lease~lend is confined to the direct needs of the American 
forees actually stationed in India. Well, Sir, I nave t.aken some time in order 
to give as complete informlJ.tion' as we can on the subject, because there has 
'been 'Some criticism and some charge of secretiveness on t.he pnrt of Govern-
ment. in dealing with it. 

I will now turn for a moment to another subject and that is the estimates 
of our taxation receipts. , I will .not at this moment deal with the criticisms 
of the taxation proposals because I assume that there will be some further 
discussion on those when we come to the clauses and the Bills which deal with 
them. But I feel that I must deal' with the estimates which ~ir Cowasjee 
Jehangir permitted himself to make of Excess Profits Tax outstanding alld I 
think that was to some extent supported by another Honourable Member 
from Bombay. I can only say that we have gone into the matter with some 
-eare, we have compiled materials from our local reporting officers and although 
,the matter is one of some difficulty, I am not prepared to accept Sir Cowasjee 
Jehangir's estimate. 

Dr. P .•. Banarjea: Then how much will it amount tu? 
The Honoura.ble"Sir J"eremyll.aiiman: I have stated what our estimate is'. 

I gave the estimate as 40 crores for Excess Profits Tax. . . 
Dr. P. ]f. Banerjea: Will it not amount to 50 or 60 crores? 
The Bonoura.ble· Sir J"erem.y It.aisman: I 'am not prepared to say that. it 

"TOay not an'leunt,fjo 50 (ironia, Or tl may not amount to 30 crores. I can only 
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estimate these receipts on the· best information available to us, bu·t J. can 
understand that much of what the Honourable Baronet frOll! Bombay said 
is reconCilable with our view also. The position is that companies. are aware 
from the !)rogress of their own business what amounts they are likely to have 
to pay by way of Excess Profits Tax and they may even set aside a sum re-
served for that purpose. But it may be many months before they are liable 
to be called upon even to make a return, it may be some weeks or even months 
before any assessment can be made of these profits. They may again avail 
themselves of the opportunities for appeal and the date when that tax will be 
collected may very well be 18 months or even two years after the time when 
they first became conscious in their own minds that it would be prudent to 
set aside a .certain sum for Excess Profits Tax. However, that is not to say 
that we are not conscious of the necessity of making every effort to shorten the 
lag between the time when that tax revenue becomes available and the time 
when we should collect it. I also have in mind another suggestion, which we 
bave previously considered, the suggestion which was put forward by my Hon-
ourable friend, Sir Vithal Chandavarkar, regarding tax reserve certificates. We 
have more than once considered that and in the circumstances of the time 
when we considered that device which has been f,dopted in many countries, 
we thought that, on the whole, the balance of advantage lay in not adopting it 
but I have al""ays had an open mind on the question and I propose to consider 
it again because it is possible that in the present circumstance, the advant-
ages will outweigh the disadvantages. 

I now proceed to attempt to deal with some of the criticisms about our 
proposals on the subject of sterling balances. In the first instance, I would 
make a few observations regarding the pensions. scheme. 1 expected there. 
would be some cnticisms of this from what I might call the political angle. 
It is unfortunate that a scheme which in my considered judgment is very 
greatly to the advantage of India should turn on a matter which has certain 
political aspects and has a certain history. I have repeated and I haye said 
more than once that there is no question of seeking for any ur~her safeguards 
for individual officers. There is no question of any mistrust of the future 
Government of India in this matter. I have no doubt that should the time 
arrive when it will be necessary to consider safeguards for individual officers 
in this respect, the matter will receive consideration at that time on its own 
merits. This stands on an entirely different footing. It is a measure of a 
purely finlincial character; it is designed to alleviate some (jf the disadvantages 
which are felt to arise from the existence of what are· called surplus steriing 
balan.ces. I may f3ay that I have been regarded in some quarters as having 
made the mistake of treating the whole of ollr sterling balances aSI though they 
were free for that purpose and were not needed as a backing Tor the currency 
of India. I have not made that mistake and, that was why I Ilsed the expres-
sion "surplus sterling balances" because I was referring only to such quantities 
of the &terling balances as would be found to be in excess of the requirements 
of what I may call the "currency reserve". 

Now, Sir, my Honourable friend Sir Cowasjee eho.n ir~antl I regret that 
he is not here now--criticised the pensions scheme from the point of view of 
t·he method of raising the rupee finance. He ~said that it would result in 8 
loss because the rate at which We would have to fund the obligations in India, 
the rate at which: we should have to pay interest on the rupees raised, would 
be higher than the rate of interest which We could hOlle to receive from His 
Majesty's Government on this investment. I do not think that that critici8m 
is valid. Tn, the first place, I would point 'out that the scheme· does not in-
volve the issue of any additional rupees. The sterling balances which would 
~e utilised have already formed the backing for the rupees which have been 
l~sued. .Now, in the second place, I would point out that the scheme is essen-
tIally of a self-liquidating character and by that I mean this, that the Gov-
emm.ent of India and the Provincial Governments have every year to incur a. 
certam amount of sterling expenditure on the payment of' pensions: provident 
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funds and so on. l"or that obligation, they make provision every year i.n their 
budgets. Therefore, ultimately the whole of the rupees necessary to liquidat,e 
this item will have been forthcoming from the annual budgets of the Ventral 
and the l!rovincial Governments so that the scheme is essentially self-liquidat-
ing and would after a period have completely served its purpose. 1 do not agree 
with !::)ir Cowasjee J ehangir that the problem of funding the rupee finance 
would involve us in a loss, It is true that in the first. place we should pro-
bably have to carry this obligation by ad hoc treasury bills in the same way 
as is done with the repatriation of other sterling debts. But in course of 
time and as opportunity offers we should naturally convert it into funded debt, 
and I have no reason to think that we should, be unable to complete the whole 
series of transact·lons on terms which would avoid any loss. 
. I turn now, !::)ir, to th~ second proposal which I put ,before the House regard-
mg the use of these sterlIng balances and the House wll1 observe that I depriv-
ed them here of the opportunity of charging us with having faced them with 
a fait accompli, because it is in the nature of a proposal and I did use langu-
age which showed that it was merely at the stage of being a scheme which 
was under consideration, Before I deal' with the idea of a Reconstruction 
l"und, I have something to say ou the general question of reconstruction in 
regard to which many Honourable }Iembers have made enquiries and parti-
cularly my friend, Sir Frederick James, and my friend, Mr, Hooseinbhoy Lalljee, 
wished to know what Government contemplated in regard to reconstruction. 
The House, I think, is aware, or, ~ any rate, it hns previollsly been brought 
to the notice of the House, that a Reconstruction Committee was set up-I 
think it was in the middle of 1941-under the chairmanship of Sir Rama-
swami Mudaliar, the omm~rce Member at that· time, It was subsequently 
decided to ,set up a Central Co-ordination Committee and four other Com-
mittee!'; to deal ,yith special aspects of the problem all under his chairmanship, 
and a Consultative Committee of :Economists was also appointed, Partly owing 

,to the w:ar situation and also to Sir Ramaswami Mudaliar.'s transfer toO Eng-
land and the absence of Sir Theodore Gregory, Economic Adviser, for a 
considerable period, the work of these Committees has not proceeded very far, 
Meanwhile, as Honourable Members have pointed out, the stage has been reach-
ed at which, in several countries the' Government. is having to turn its mind 
more and more to reconstructioOn and it has been recognized that even at this 
stage of the war it is essential t.o begin to lay the foundations of the s;ystem 
which will obtain in those countries after the war, The Government of India 
are acutely conscious that reconstruction has become an urgent matter, that 
it has to be dealt with now, and they have decided to take up the matter at 
the highest level. They have decided that reconstruction should be dealt with 
by a Committee of the Executive Council in the same way as the gearing up-
of the war' effort was dealt with bv the War Resource'!'; Committee of Council. 
Hif, Excellency the Viceroy will, be" naturally the President of the Committee BB' 
he is of the War Resources Committee, but the Deputy President will be my 
Honourable colleague, Sir Jwala' Prasad Srivastava, and he has been asked 
to undertake the responsibility of presiding at all ordinary meetings. I trURt 
that he may later in the Session have an opporlunity of giving further details 
about the proposed organization and T do not want to anticipate what he may 
have to sav. . 

Dr. p. 'll. Banerjea: Is the Committee going to be reconstituted? 
'!'he BOI)ODl'able Sir leremy £aisman: The intention is that non-official 

association with the -question of reconstruction should be maintained as in the 
past and the Committee which my Honourable friend has in mind, I think, 
in making this question, will continue on the same footing as at present. r 
would remind him of the constitution of that pa.rticularcommittee-its name 
'Was the Intemal and lntemational Trade Committee, and, I, think, it was' 
also originally to deal with agricultural, policy. Btitsubsequentlv it was 
deo~ded to split t,he abricultural' policy side as that was quit.e sufficient for-
a separate eommittee. • 
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lIlr. Jamnad.as M. Mehta: The proposed Jwala Prasad Committee wIll be a 

new une? 
The Honourable Sir Jeremy Raisman: The Committee over which my Hon-

cumbIe colleague, l::lir Jwala .Prasad l::lrivastava, would normally preside will be a 
Committee of the Executive Council comparable with the War 1'..esources Com-
mittee. but there will be various sub-committees of that committee and thelW 
committees will be presided over by the Honourable Mewbers in charge of the 
subJects most directly affected and in those committees the question of associa.-
!tion with non-official representatives will natll!ally arise and one of those com-
mittees will be the same committee dealing with. internal and internatlOnal 
trade, regarding the meeting of which some observations were made in this 
House and abvut. whiCh I shall have a little !Dore to say in a moment. All 1 
wish to say at present is that reconstruction is essentially a work of the whol!:: 
Government. .Lt cannot be a question for a single department to be set up. 
You cannot set up a department and !Jut in a Secretary or so on and say "go 
.ahead, you are the Heconstructiou Departwent '. 'l'he work of reconstruction, 
like the war effort itself, can only be carried on by the whole Government,. and, 
therefore, reconstruction activity is essentially an a~ti it  of co-ordination of aU 
the existing Departments of Government. In that respect it is closely compar-
able to the War Resources Committee which also acted, and I may say hal: acted 
most successfully, as the machinery for co-ordinating t,he various departments 
9f GoYernmeilt in gearing up and directing the waf effort. Naturally as the ena 
Qf t,he war approaches-we hope the approach will be early and victoriou:;-the 
war activities of Government will tend to become less and the reconstruct.ion 

. 'loctivities of Government will tend to increase but the whole Government will 
have to direct its efforts in that hue. The Committee of Council will have H 
oermanent secretariat of the same type as thp War Hesources Committee, but 
Sir Theodore Gregory, Economic Adviser to the Goyernment of India, will be an 
ex-officio Secretary to the Committee and will be close" associated with all 
aspeets of the w;rk. 1 would also' remind the House (hat he. in turn. has 
got u Consultative Committee of Ec:onomist;; under the existing reconstructwn 
schemt' aud th'lt feature will r,ontiJ"!:le in this new reconstruction set-up. I 
think 1 have made dear now what the nature of Government'!\ intention is in 
t.his respect and the 'luggestiolls which have appeared in the press that it would 
be dealt with by a separate department are not - correct. 

Mr. Hooseinbhoy A. La.lljee: What would be the position of Indians in the 
negotiations going on in England and America with regard to this matter? 

The Honourable Sir Jeremy Ra.isman: Well, I was going to come onto that 
point in a moment. I was dealing with reconstruction and not WIth the 
Reconstruction FWld. I come baek to the second proposal concerned with the 
sterling balances. . 

1Ir. HOO88inbhoy A. r..lljee: I am asklllg about the reconstruction scheme 
now being discussed between Great Britain. America and the other Allied 
Nations_ 

1Ir. Jam.nadaa II. l eh~  Post-war reconstructlon. 
TIle Honourable Sir Jeremy Kaisman: I will talk about that· in COD1lection 

with the Reconstruction Fund idea. My object in giving the lay-out in regard 
to reconstruction as the· Government now sees it was to dr'$w attention I again 
to the partigular commlttee which dealt 'with internal and international trade 
and to corroborate what was said by my. :nonourable friend, Sir FrederiCk 
James. that we actually did have a meeting of that committee recently. 

There bas bet"n a good deal of misunderstanding abvut the suggt"stion thrown 
out in the Budget speech regarding a RecoDstruction Fund, and I should lik8 
to bnng two aspects of the matter to the attentioD of the House. In the first 
place, I must again draw the attention of the House to the fact, for it is a 
fact. that there will be an acute shortage of capital goods after the war. There 
will not be a single country in the· world which will not be anxious to repair 
the ravages caused bV the war; actual. physical destruction on·a large scale as 

. ir RUFfia. Poland, Germanv.. and Great Brit,ain, wear and tear and absole-
scen l~ elsewhere and e er~here. The demands coming forward are likely to 
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be so great that some kind of control over the capital goods producing industries 
will be wevlt8.ble so as to avoid the wlld scram ole Vl'luch would OLuerWlse be 
unav()ldable. - in these circumstances, it'seemed desirable to us that.' we should 
lruow well in advance what our ~a ital requirements are likely to be, so that 
we could initiate dillcullsion with other Governments, and not find ourselvea 
forced to submlt to delays in our own reconstruction effort, which might have 
serious consequences on employment and economic condiliions generally. It 
was with these guiding ideas in our minds that the then Commerce Member and 
I decided to have a ,meetmg of the lteconstruction VOIl'.mlttee on internatlOnai 
trade and agricultural policy, at which the :Economic Adviser set forth the posi-
tion which 1 have just outlined. As a consequence of the discussion which then 
took place, and in which several Members of the legislature participated, it 
was decided to set up certain technical sub-committee& to study-the probable 
requirements of industry more fully. I may add that it is our intention to call 
an early meeting of'the Reconstruction Committee on Public Works, with a 
view to preliminary discussion of the capital goods requirements in Provinces 
and- States. It is quite true that at that committee no formal reference was 
made to the creatIOn of Reconstruction Fund, but there was no doubt whatever 
in the minds of the Members that the necessary finance would, in accordance 
with some scheme, be forthcoming. Secondly, I must obser ~ that the segrega-
t.ion of part of our sterling assets into a separate fund to be used for reconstruc-
tion purposes, whilst it would serve the useful purpose of making quite clear 
what Government's intentions are, and perhaps also make it less easy to divert 
funds to other purposes. is not Rn abs()lutely necessary feature of the scheme. 
The important point ill that we should know what we want well in advance. 
Whethel" or not funds are segregated is a second~r  matter altogether, so long 
as the funds are available; and I would not hesitate to abandon the idea of a 
Aegregated fund if t.hat were to be misunderstood. I would like to repeat that. 
It was not necessarily my idea that a part of the sterling balances should be 
removed from the Issue Department of the Reserve Bank. It might be found 
to be equally E'fiective to determin",what ~as the amount of those balances 
which should be regarded as ear-mar\ed or as required for post-war reconstruc-

, tion. 
A good deal has heen said about the desirability of being able to purchase 

capital goods not only in Great Britain but also elsewhere, and I shall have 
more to say on this point in a moment. :gut I do wish to impress upon the 
House that the capital goods market will, in the post-war world, lie a sellers' 
ond not a buyers' market for a considerable period of time. I think 
it will be found when the matter ';'s closely examined that 
factors such as priorities' and • the 'ability to deliver within a certain 
period of time will be more important than pure price considerations, 
just as! they have been more iJpportant during the w.ar activities which have 
resulted in the emergence of the sterling balances. However that may be, T 
lim quite conscious of the anxiety which has ,been expressed in many quarters, 
both inside and outside this House, lest the position of sterling after the war 
may he such that it will not be readily available for purchases outside the 
United Kingdom itself. I am bound to 0.i~ 1 that in any case those who' 
expre'ss these fears overlook the circumstance that, the sterling area is very 
much wider than the United Kingdom itself. But though it is quite true thQ,t 
there is a problem, I believe that Honourable Members are unduly apprehensive 
on the subject for reasons which I will now mention. ' 

It will be clear to Honourable Members from recent messages from London 
which have appeared in the daily press that both the British and the America.n 
Governments have been pre-occupied with the -future. world monetary system. 
So far as the Govetument of India are aware, official conversations have not 
yer taken place hetwnn the two Governments and no agreement has, therdore, 
been reached, or even approachl:'d. Until the nnal stage is reached, it would 
harc;lly be possib1e for anyone to give positive and finn] lISRU,rances on the natul"f'! 
of the post-war British monetary pOllition, or of the character of t,he world 
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monetary organization into which it will be fitted., But there are indications, 
of which the recent press reports give proof, that the ai~ of the two Govern-
ments is the Cl"eation of a monetary system which will permi:t of multi-laLeral 
~learin s and so will afford to holders of Olle currency the opportunity of free 

exchange into other currencies. In order to make the position quite clear and 
to avoid possible misunderstandings, I should inform the House that when I 
visited London last summer I became aware of the fact that the experts there 
were engaged in formulating certain tentative schemes of monetary policy which, 
although so far as I know, they had not received the imprimatur pf ~s MajestY', 
Government, it was hoped to submit at some future date to the GovernJDent· 
of the United t::Hates in ordel' to r;ee how far they would commend themselves 
to expert Americall opinion. Later in the autumn-and that is a point to which 
my friend, Mr. Hooseinbhoy Lalljee, referred when he was mentioning Mr. Eden's 
remarks 011 consultation-it was decided to' call a meeting of expert representa-
tives of the Dominions and India of a purely preliminary and exploratory nature; 
and for that reason the necessity for'strict secrecy was enjoined on all the pard-
cipimts. India was represented by Sir Hamaswami Mudaliar and Sir Theodore 
Gregory. No decisions were asked for and no Government commitments of any' 
kind were. entered into either by the representatives of India or the Dominions. 
Indeed froIll that day to this, no request, formal or informal, has been made 
by His Majest.Y·s Goverwnent in thiS regard, and the Government of India 
stand committed in no way whatever to any of the schemes which appear to be 
.mder discussion. I hope that that will give my friend, Mr. Hooseinbhoy Lalljee, 
the jnformation which he desired. 

Now. I have dont' what. I could to dispel the SuspiCIons which appear to have 
been aroused by the mention of a reconstruction fund, and I have even gone 
so far as to say that if 'you do not like it there need be no separate fund at all. 
All that I do suggest and hope Honourable Members will consider with an open 
mind is the desirabilit'y of attuning our minds to the necessities of post-war 
reconstruction 

Dr. P. 1(. Banerjea: There is no difference of opinion on that. 
The Honourable Sil: .Teremy Raisman: I am glad to see that that is a point 

on which there is no difference of opinion-and in the achievement of that 
purpose obviously some part of the sterling balances which India now holds will. 
have to be employed. . 

I come now to the question of currency expansion and prices, and I hope: 
that I shall not detain the. House very long. I wish to make it quiteclear that 
the Government of India do not entertain any complacency on t.he subject of 
currency expansion. I think that anybody who read my speech carefully would 
realise toil.t I was under no illusions 011 that matter. I was, however, concerned 
to controvert the 'point of view .which'was not only held by,certain professional 
economists, but which was being put forward in a manner which, in my opinion, 
was highly deleterious to' the econoniic c,?ndition. of the country. I can only 
use the phrase that in one part of the country people ~re "t;alkin/l" th~msel es  
into an inflation". and this was suiting the purposes of certain speculators extra-· 
ordinarily well, and that psychology still ~e ails to some extent. I was so. 
disturbed by )vhat was happening that I felt it ~ tremel  important to try and' 
present a balanced picture of the position; and here I would like to say, if I 
may, that my Honourable friend, Dr. Banerjea, seemed to me this morning, 
to strike exactly the right balance in relation to this difficult question. It is a-
matter on which one may easily be aD alarmist and, by introducing undesirable 
psych010gical elements, may create trouble. On the other hand .. it is a matter' 
in regard to which. there is no room for complacency, and which is under con-
stant consideration by the Government. But there is e>r..e point regarding which 
I would. like. to question the remarks made by my Honourable friend,Mr . 
. Tamnadas Mehta; he argued .that in spite of a~ arent prosperity. the poor man 
was getting nothing out of it; and he supported his thesis by the figures of with-
drawals from post office savings banb and postal cash certificates. Now. that 
is a matter which we have studied with some care and the inference'l which 
we have drawn from the beha.viour of the }Wstal lIavings bank account.s ana 
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the cash certilicates during the war is different from that of my Honourable 
friend. We have fOL<ud that the periods of maximum withdrawal coinside, not 
'&S might have been expected, with periods of high prices or what you mi~ht 
call distress periods, but almost invariably with periods of loss of confidence 
,owing to bad war news. 'rhere was ,a big withdrawal at the very beginning of 
the war; there waaL as might be expected, a very heavy withdrawal after the 
\COllapse of France in U140; there waR again a heavy withdrawal after Japan came 
.into the war and after the events of MaJaya and Burma. On the other hand, 
we have found that even in periods when the cost of living was rising, provided 
the war news was good, the money came in. In the month of February for 
intltallCtl there was a net deposit of 81 lakhs-I m~a i net after allowing for 
ithdra~als  which is the best result we have had since the beginning of the 

~ ar  and that shows that it is the progress of the war and confidence in victory 
which determines whether the small savings shall be larger or less .  .  ,  .  . 

Mr. Jamnadas X. Kehta: Why do you still provide for two crores of with-
,drawnl:; this year? The prospects of war are certainly better, still you have 
:provided for two crores less. "  , 
- The'Honourabie Sir Jeremy Ra.iSman: That may be. I mean at the period 
lt~n we make the estimate we have to make a guess; but our estimate is not 
the point; the progress of actuals is a much more important thing.-My guess 
is just ae good or as hall as Mr .. Jamnadas Mehta's. It depend,.; on with-
dra al~ during the year. -
JIr. Jamnadas X. Xehta: Do you fear bad times hereafter? Whv was it 

49 crores last year and why have you provided in the Budget, o~ t~~ trores 
further 1 eduction i' 

The Honourable Sir Jeremy Raisman: Two crores was a good result. com-
pared w;th some of the results in previous years. 
Mr. Jamnadas :M. :Mehta: Reduction still! 
The Honourable Sir Jeremy Raisman: But our experience in this year, at 

,any rate, 60 far has beeu favourable. 
I RIlL not going into details about the position of the agriculturist. We have 

made SOnle examination of such indices as are -available in regard to that but 
,thc] are sufficient to satisfy us that the position of the agriculturist ij; definite!,\-
illUch beUer than it was before. There is no question but that a certain pro-
portk"'l of these high prices is making its way permanently to his advantage-I 
have nl: doubt whatever about that. It is true that, a portion of his advantage 
is oftseL by the higher price of the manufactured goods, IPainly cloth, which he 
. has to buy. When you analyse his position, you will find that with the increase 
,in the ~08t of what· be sells, of his products. the lighter incidence of his fixed 
'clw.rges, namely, rent, land revenue, what he has to pay to the mone~r
the lighter incidence of his fixed charges on his increased income undoubtedly 
lea"ntl bim far better oft than he was before. 
I wouid like to say a few words about the subjects dealt witn by my Honour-

able friend, Sir Vithal Chandavarkar. I am sorry that I shall not be able to 
dedI in much detail with this matter as I do not wish to detain the House for 
morc>. than a few minutes longer. But I welcomed many of the observations 
made by my Honourable friend because I saw that his mind waa nlnninJt an 
-lines vel'\' similar to my own. But I find in his ease as in the ease of so many 
ethers-he said in regard tc, the question of bonuses, for instance. "I do ~ 
blum;! the employers; I do not blame labour, J blame Government." Why? 
Why, in relation to these extremely difficult questions when we can make RO 
lit~ ~ progress without the ilssistance of eTerybody, and every form of public 
opuunll,-why should everybody take the easy line themselves and turn round 
and cmsp the Go ~rnment  This is a war, these ~re di~cultie  ~ch must be 
faced on a very WIde front, and unless every sectIon makes its· contribution it 
ill ~ ossible .for the Government sitting here to counter these pernicious ~n
deOCle!!. I mIght equally well say, I do not blame labour. I do not blame ("yo,,-
ernment, I blame the mlllowners. Or again, it might be said. T do not hlame 
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G(Jwrnment, I do not blame the miliowners. I ..plame .1a.bo~... .Where does that 
set. you? The point is, we are all concerned to deal WIth t111S probletn and there 
:should be a resistance of pernicious tendencies in every direction. , 

Sir Vithal B. OhaDdavarkar (Bombay illo n~rs  s ~ation  Indian 
Commerce}: May I interrupt the Honourable Me!1lber ~or Ii ~ut e  We 
.resisted th~ request of the Bombay Government for a e~od of eight months. 
I request the Honourable Member to ask fo,: an eXElanatlon from the BOD;lbay 
Government and not from me. 

The Honourable Sir Jeremy R&ilman: I am talking of recent developments 
in regard to this matter. 

I think I have made it clear to my Honourable friend that I was not casting 
ariy aspersions on Indian economists when I made the remarks I did, 110 that I 
w1l1 not touch on that matter again. But I am very interested in what he said 
about the question. of compulsory savings. That is a matter to, which.I ha,:e 
i ~r. a good deal of attention, and the Government have by no means BIlld theIr 

last word on that subject. But I understood Sir Vithal Chandavarkar to depre-
cate an approach to this matter by way of a restriction of dividends. I find 
that rather difficult to reconcile Or to unde/.'stand. In my opinion, the action to 
,be taken O!l this ,front must include action in relation to dividends as well as to 
bonuses and all 01,bf;r forms in which increased purchasing power is han~ed out, 
whether to,the employing classes, or the investing classes, or labour. 

Sir Vitbal N. h nd ar ~  I said my proposals would lead to the restric-
.tion of dividends and to that extent they would achieve both the objects. 

The Honourable Sir Jeremy Ra.isman: It seems to me that it may be that 
the most practical approach to this matter would be by restriction of dividends 
.ac(;ompauied by a prpyision for compulsory saving. I may assure my Honour-
,abl') friend that this is a matter which, although it was not ripe at the time of 
the Budget, is engaging my very close attention. 

Sir Vjthal Chandavarkar touched on the cotton position in Bombay. I must 
:om)' that I have rarely seen a more disgusting and depressing spectacle than 
that which has been provided by the Bombay ~otton market in the last few 

.days. Here is a commodity which is vital to the poor of the country, is vital to 
the war effort, and as far as I <;lan see, there was absolutely no reason what-
ever, except the purest gambling and speculation, for running the prices of 
this commodity up to the levels which it had reached. I want to assure Honour-

,able Memoers that Government do not regard tha.t 80rt of thing with compla-
cen ~ . I want to say to the speculators and profiteers in Bombay that if they 
indulge in this type of action, they will-find that 'Government will mobilise the 

'whole of its resources in order to defeat and crush them. Look at what has 
happened as a result of this manoeuvre. They have not onJy made it difficult 

'for. us to, ro id~ cheap cloth. for the poor man, but they have introduced a. 
serl.)'lS obstacle ill our programme of crop planning to secure the food produc-
tion which we need in order to solve the food problem. In fact, they have acted 

-in the most anti-social way they possibly could. It is nothing less than economic 
'sabotag(l. I assure the House that the Government .is certainly not-going to take 
that kind of thing lying down and tllat they will take the most drastic action 
which is in their power to counteract and neutralise things of that kind. 
_ Kanlana Zafar Ali Dan: Will my Honourahlefriend 60ssure us that he will 
mtroduce the Beveridge plan in India 'I 

Th~ lIc;mourable Sir leremy BafIm&D.: I am afraid the Beveridge plan does 
'not come III here. 

Kamana Zafar Ali Dan:- You are a con,vert to socis.lism. 
An Honourable Kember: This is only for Bombay. 

. The onoura~e Sir leremy RaiBm&D.: I am free to admit that in the period 
1!lllce my ud~et was presented J have learnt a lesson from the behaviour of the 
:narkets. If the speculators think that I have said my last wohl on Feoruary 
the 27th, they may find that they are very badly mistaken. 

Mr. PresideD.t (The Honourable Sir Abdur Rahim): The question is _ . . " 
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The Honourable. Sir Jererrq ~  ' One word more, Sir; . before I I 8i' 
dowu. 

Jlr. President (The Honourable Sir Abdur U-ahim): I d-o not want to 
hurry the Honourable :.\fember. I thought he had finished. 

The Honourable' Sir Jeremy :B.aiAm&D:, I wou!d once more appeal to the 
House to recognise tliat in matters of this kind it is unwise to carry their politi-
cal feelings to the point of withholding co-operation with Government in 
measures which are absolutely vital to the mainteuance and stability of th: 
country, measures which intimately aifElct the lives of the people. If that pro-
ee .. s is carried too far, you would have a situation in which no Government, . 
. however, constituted, could retrieve the situation. I, therefore, appeal to iny 

15 P.II". 
Honourable friends to regard the measures which we have put before 
them in the light of the needs of the country. 

lIr. Pruiden,t (The Honourable Sir Abdur Rahim): The question is: 
"That tbeBili to fix the duty on salt manufactured in, or imported by land into, 

certain parts of British India, to fix maximum rates oj. postage under the Indian Post 'Office 
Act, 1898" to contillue for & further period of one year the aiditio~l duties of customs 
imposed by section 6 of the Indian Finance Act, 1942, to fix rat.es of income-tax and 
super·tax, to continue the charge and. levy of et'cess profits tax and fix the rate at which 
&..'"(c('ss profits tax shall be charged, and to amend the Indian Finance (Supplementary and 
Extending) Act, 1931, be taken into consideration." 
The Assembly divided: 

AYES-48. 

Abdul Hamid, ha~l Bahadur Sir. 
Ahmad Nawaz, Khan, Majol' Kawnb Sir. 
Aiyar, Mr. T. S. Sankara. 
Ambedkar, The Honoul'able Dr. B. R. 
Ambegaonkar, Mr. K. G. 
,Benthall, The Honourable Sil' Edward. 
Bewoor, Sir Gurunath. 
Chandavarkar, Sir Vithal N. 
Cbettiar, Dr. Rajah Sir Annamalai. 
DallLl Dr. Sir Ratanji DiI18h.w. 
al~t Singh, Sardar Bahadur Captain. 
Dam, Mr. Ananga Mohan. 
Das, Pandit Nilakantha. 
Dehejia, Mr. V. T. 
Ghiaauddin, Mr. M. 
Ghuznavi,_ Sir Abdul Halim. 
Gray, Mr. Do'L. 
Griffiths, Mr. P. J. 
Owilt, Mr. E. L. C. 
HaidlJ,r, Khan Bahadur Shamauddin. 
Imaui, Mr. Saiyid 'Haidar. 
IaBlaiel Alikhan, Kunwer Hajee. 
James, Sir F. E. 
Jawahar Singh. Sardar Bahadur 8&rdar 
Sir. 

Kamaluddill Ahmad, h m~ ul lema. 

Ku"hal Pal Singh, Raja Bahadul'. ' 
Lalljee, Mr. Hooscinbhoy A. 
Lawson, Mr. ·C. P. 
Mackeown, Mr. J. A. 
Maxw811, The Honourable Sir Reginald. 
?lehta, Mr. Jamnadas M. 
Miller, Mr. C. C. 
Muazzam Sahib Bahadur. Mr. Muhammad. 
Pai. Mr. A. V. ' .' 
Parma Nand, Bhai. 
illa~  Mr. T. S. 
Raisman, The Honollrable Sir Jeremy. 
Richardson; Sir Henry. 
Shahban, Khan Bahadur Mian Ghulam 
Kadir MUhammad. 

Sheehy, Sir John. 
Spear, Dr. T. G. P. 
Spence, Sir Ge9rge. 
Stokes, Mr. H. G. 
Sultan Ahmed, The ,Honourable Sir. 
Sundareaan, Mr. N. 
Thakur Singh, Major. 
Trivedi, Mr. C. M. 
TYBOn, Mr. J. D. 
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Abdul Ghani, Maulvi Muhammad. 
A.bdullah, Mr. H. M. 
Azhar Ali, Mr. Muhamma.d. 
Banerjea, Dr. P. N. 
Bhutto, Mr. Nabi Baksh Illahi Baksh. 
Chattopadhyays, Mr. Amarendra Nath. 
EB8ak Sait, Mr. H. A. Sathar H. 
Fazl-i.Haq PSraeha, Kha.n Bahadur Shaikh. 
Gupta, Mr. R. R. 
Ismail Khan, 'Hajee Chowdhury uham~ 

mad. 

The motion WIi.S adopted. 

Krishnamachari, Mr. T. T. . 
Liaquat Ali Khan, Nawabzada Muhammad. 
M1ll'tuza Sahib Bahadur, Maulvi Syed. 
Nairang, Syed GhuIam. Bhik. 
Nauman, Mr. MuhaIllJl'ad. 
Sant Singh, Sardar. 
Siddique Ali Khan, Nawab. 
Umar Aly Shah. Mr. 
Yamin Khan, Sir Muhaznmad. 
YllBUf Abdoola Haroon, Seth. 
Zaf .. r. Ali Khan, ~ulana. 

The Assembly then adjourned till Eleven of the 
18th M.arch, 1943. 

Clock, on Thursday, the' 
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